FERog ;r’, —Wherens the dia frats a0 2T swas
pu blished, as required by sub-section U} of section 18 of s;xz»i(‘ sive Act, 1884 {4 of

1884) vide notification of the Government of {udia in the Minisiry of Comunerce
and Industry (Departiment of Indusirial Polic y and Promotion) number (.5.E
694(F), dated the 16" day of September, 2011 in the Gazette of India, Part 1,
Section 3, Sub-Section (i) inviting objections and suggestions from all persons
likely 1o be affected thereby, before the expiry of a period of forty five days from
the date on which the copies of the Gazette containing the said notification were
made available to the public;

/‘«u;.i vhereas, copies of the said Gazette were made available to the public
on 16th September, 201 1

Angd, whereas, objections and suggestions were received from the public on
the said cha.h zu]@s, h.ave been duly considered by the Central Government;

Now, therefore, in exercise of powers conferred by sections 5 and 7 of the
Explosives Act, 1884 (4 of 1884) the Cenwal Government hereby makes following
rules, namely:-

1. Short title and commencemeni{—
(1) These rules may be called the Ammonium Nitrate Rules, 2012.
) They shall come into force on the date of their publication in
the Official Gazette.

CHAPTER I
PRELIMINARY

2. Definitions — In these rules, unless the context otherwise requires;-

(ay  “Aet” means the Explosives Act, 1884(4 of 1884);

(b)Y *“Ammonium Mitrate” means the compound having the chemical
formula WH,NO; and includes any mixture or compound having
more than 45 percent Ammonium Mitrate by weight including
emulsions, suspensions, melts or gels {(with or without inorganic
nitrates) but excloding emulsion or slurry explosives and non-
explosives  emmulision matrix and  fertilizers {rom which the
Ammonium  Miurate cannot be extracted by any physical or
chemical process;
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(¢y “Chief @m&émaﬁﬁ * means the Chief Controiler of Explosives;

(d) “Competent ,me@ﬁ” means  a person  who is adequately
experienced and well conversant in safe manufacture, conversion,
storage, tr ansp@&tatmn and h&ﬂdiii}g of Amm@mum Nit{a&«? as the
case may be;

(e) “Controller” includes the Joint Chief bﬂﬂtr(}ﬂgi of Explosives,
the Deputy Chief Controller of Ezxplosives, the Coutroller of
Bxplosives and the Deputy Controlier of Explosives;

(H) “Converter” means a persenoor an agency which undertakes
conversion of sm‘_;e form of Amrmonium Nitrate into melt form or
melt form of Ammcmum T\Iztzate into solid form, for other than
oW USE; ; ; .

(g} “fmwwa‘éw includes any}persen or ag@n@y or firm acting under
‘the authority of the Oﬂ'i@@f or body of persons appointed to be
conservator of a port under section 7 of the Indian Ports Act, 1908
(15011908); a

(h) “District Authority” means,-

(i) intowns having a Comruissioner of Police, the
Comimissioner or a Deputy Commissioner of Police;

(i) in any other place, the District Magistrate or Addﬁmnai
District Magistrate; i

(i) “Departmental Testing %imﬁm means the testing station of the
Petroleum and Expl(:»sweq Saig‘iy Organisation;

() “explosive” means the explosives as defined under clanse (d) of
section 4 of the thlOSWLS Act; 1884 (4 of 1884);

(k) “emulsion explosive” and ““@@ﬂa@xgﬁﬁ@%w @mwﬁsw”a matrix” shall
have the same meaning as defined under the Explosives Rules,
2008; : \

(1) “form” means a Form Sggsif%ed in the Schedﬂgles annexed to these
rules; .

(m) “licence” means pre- zequlsnc \document to manufacture, convert,
import, export, stevedoring a,n\d bagging, uansport possess, sale
and use of the Ammonium N;tra’ic -

(n) “licensing authority” means \authority empowered (o issue the
licence specified in Schedule I3 ‘

(0) “Occupier”, in relation (o preiises means a person who has the
control and is responsible for managing the affairs of the premises,
and includes, in relation to Ammonium MNitrate, the person in
possession of the Ammonium Ni mﬁ{

i

I
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Provided that in relation to a-

(i) proprietary firm, the proprietor; or

(i1) partnership firm, the partner nommated m wntmg by all other
partners; or ~

(iii) eompany, the director nommated in wrltmg by the Board of
Directors; or

(iv) Society or association, the office bearer nominated in wntlng
by the govemmg body,

shall be the occupier; :

(p) “protected works” includes buildings or structures in which persons
dwell, college, school, hospital, theatre, cinema house, shop,
office, market, place of storage of hazardous substances, etc. but
does not include agricultural wells and pump sets connected
therewith; - d

(q) “slurry explosive” and “Site mxxed explosive” shall have the same
meaning as defined under Explosnf‘es Rules, 2008;

(r) “store house” means independent building meant to possess or
store Ammonium Nitrate other than Ammonium Nitrate melt;

(s) “stevedore” includes any person or agency or firm which
undertakes loading and unloadmg! of bulk Ammonium Nitrate from
the ship, its transport to the tranm# store for its bagging;

(t) “Safety and Security Management Plan” means the comprehensive
plan for ensuring and managing éafety and secutity in Ammonium
Nitrate manufacturing factory, ﬁtevedormg, transport, storage and
usage premises. ,-' |

3. Scope of applicability of Rules and exemptions.—

(1) These rules are  applicable all over India for regulating the
manufacturing, ‘conversion, impf)rt export, stevedoring, bagging,
transport, and possessmn for /sale or use of the Ammonium
Nitrate. ’f

(2) Nothing in these rules shall apply to the possession, use, transport
or import or ¢xport of Ammqmum Nitrate by -

(a) any of the Armed Forces of the Union and Ordnance
Factories or other establishments of such Forces for own use
in accordance with the rules or regulations made hy the
Central Government /

(b) the Indian Raﬂways and its authorised carriers while acting
as carrier; ,
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(c) the Port autherlty,

(d) any person employed under the Central Government or State
Government in exercise of any power under the Act or these
rules. ‘

(3)  Nothing in these rules shall apply to the possession and use
of ammonium nitrate of quantity not exceeding five
kilograms by the established laboratories, - educational
institutions, medical institutions, hospitals and health clinics
for scientific and educational purpose:

Provided the local police is informed of the quantity under
possession for the aforesaid purpose.

CHAPTER II
GENERAL PROVISIONS

4. Control over manufacture, conversion, stevedoring and bagging,
import, export, transport, possession for sale or use of
Ammonium Nitrate— No person shall undertake manufacture,
conversion, stevedoring, import, export, transport or possess for
sale or use Ammonium Nitrate except as authorised or licensed
under these rules.

S. Pre-requisite for grant of licence.— No licence shall be granted
unless all the relevant provisions laid down under these rules and all
conditions contained in the license forms under Part-2 of Schedule 11
annexed to these rules are complied with:

Provided that all the existing manufacturers, converters, users,

transporters, stevedores, sellers, possessors, importers and exporters
shall apply for licence within six months and shall comply with the
provisions of these rules within a period of one year from the date of
publication of these rules. .
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6.  General Restrictions.—

(1) Restriction on manufacture -
The Ammonium Nitrate shall not be manufactured at any place
other than the place indicated in the licence.

(2) Restriction on storage and conversion;—

(a) The Ammonium Nitrate storehouse shall not be located in
populated areas. |

(b) No Ammonium Nitrate shall be converted at any place except at
converter’s premises duly licensed. |
(c) No person shall extract Ammonium Nitrate from any fertilizer
including by any chemical or physical process.
(3) Restriction on stevedoring, bagging and possession for sale or
use-
(ay No person shall undertake stevedoring, bagging and possession
for sale or use Ammonium Nitrate except under conditions of a
licence granted under these rules at a licensed store house as
specified therein;
(b) No person shall store, process, deliver, receive, handle or
transport any Ammonium Nitrate contaminated fully or partially
with any organic material, metal powder or scraps, or sulphur,
phosphorous etc.

(4) Restriction on import or export—

(a) No person shall import or export any Ammonium Nitrate
except under and in accordance with the conditions of licence
granted under these rules;

(b) No Ammonium Nitrate shall be imported or exported except at
its ports notified by the Central Government.

(¢) The Ammonium Nitrate shall not be imported into India by Sea
except through the ports which are duly approved for this
purpose by the Ministry of Shipping and Transport,
Government of India, in consultation with the Chief Controller
and declared as Customs Ports by the Commissioner of
Customs.
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(d) The Ammonium Nitrate 1mpoﬁed into India by sea 5ha,11 not be
stored in the port. ,
(5) Restriction on transport —

(a) The Ammonium Nitrate shall not be transported with aﬁy othel
explosives, mﬂammable substances, oil, gases, carbonaceous matter,
etc. :

(b) No Ammomum Nitrate sha.l I be txansp@ﬂed in any carrmge
' vessel plymg for or carrying passengers on hire.

| (6) Restriction on deiwer‘y or dispatch-

(a) No person shall deliver or despatch any Ammonium Nrtrate to
anyone other than a person who-

(i) is the holder of a licence to possess the Ammonium Nitrate or
the agent of a holder of such a licence duly authorised by him
in writing on his behalf; or

(ii) is entitled under these rules to possess the Ammonium Nitrate
without a licence.

(b) The Ammonium Nitrate so delivered or despatched shall in no
case exceed the quantity at any point of time for which the person
is holding a licence under these rules.

(¢) No person shall receive Ammonium Nitrate from dny person
other than the holder of a licence granted under these rules.

(7) Restriction on handling Ammonium Nitrate.— No person shall
handle or cause to be handled any ammonium Nitrate between the
hours of sunset and sunrise:

Provided that nothing in this rule shall apply to handling of
Ammonium Nitrate during the dark hours if proper illumination is
provided in the area and the place is guarded.

(8) Restriction on employment of children, intoxicated persous
and certain other persons.—

No person shall employ, allow or engage a person

a) who is below the age of eighteen years; or
b) who is in a state of intoxication; or
¢) who is mentally or physically challenged,
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for manufacture, conversion, bagging, storage, sale, loading,
unloading or transport of Ammonium Nitrate or to enter any
premises permitted under these rules.

(9) Restriction om toxic, corrosive, dangerous or flammable
substances.— No toxic, corrosive or flammable or otherwise
dangerous substances such as carbonaceous matter, reducing
agents, petroleum, carbide of calcium, compressed gases or any
other chemical which may react with Ammonium Nitrate in a
manner that may result in an explosion shall be allowed in the
premises meant for manufacture, conversion, bagging, storage,
import, export, transport or handling of Ammonium Nitrate.

(10) Restriction on use—Ammonium Nitrate shall not be used for
blasting either alone or in combination with other ingredients
unless permitted under the Explosives Rules, 2008.

7. Employment of competent person.—

(1) No Ammonium Nitrate shall be manufactured or converted

except under supervision of a competent person.
Explanation. - The competent person referred to in sub-rule (1)
shall be a person with degree or diploma in engineering or
graduate in science having minimum five years’ experience in
chemical or explosives industry as an essential qualification and
diploma in industrial safety as an optional qualification and shall
be employed by the licensee to ensure compliance of safety norms
for manufacture and conversion of the Ammonium Nitrate.

(2) All operations associated with stevedoring, bagging, handling,
transport and use of Ammonium Nitrate in any building or part
thereof shall be carried out under the supervision of a person
employed by the licence holder who is conversant with the
process thereof and the hazards connected therewith and the
provisions of these rules.



[ 90T U—3% 3(i)] I R TSTH ¢ FEAIRLOT : o7

8. Packing of Ammonium Nitrate.—Mo person shall import, export,
transport, possess or sell Ammonium Nitrate unless; |
(a) it is duly packed in a suitable waterproof bag or container or
is suital:ly bagged by stevedore or converter;

(b) the container or package is marked in accordance with the
provisions of rule 8;

(¢) the packages conform to the relevant standard of Bureau of
Indian Standards or other standards accepted and approved
by the Chief Controller; and
(d) the packages of Ammonium Nitrate for export or import
conform to the requirements of the tests as specified under
International Maritime Dangerous Goods Code (hereinafter
referred to as the IMDG Code in these rules) or United
Nations recommendations ‘on the transport of Dangerous

: Goods.

9. Marking on Ammonium Nitrate packages.—

(I) Each bag or container containing Ammonium Nitrate shall be
marked in conspicuous indelible characters, by means of stamping
or painting with —

(a) the words “AMMONIUM NITRATE”;

(b) purity in percentage;

(c) the name, address and licence number of manufacturer

or converter or importer;

(d) identification numbecr of the package or bar coding;

(e) the net weight of Ammonium Nitrate;

(f) gross weight of the package;

(g) date of bagging and batch number;

(h) name, address, licence number and unique identification

number of stevedoring agent, if any.
(2) The bags shall be serially numbered with date of bagging by
means of stencilling, bar-coding, by RFID tags or any other means
by the manufacturer or importer as directed by the Chief Controller.

10. Recovery of Spillage during handling.— If any spillage occurs
during the process of handling of Ammonium Nitrate at any stage,

2545 GIf2012—13
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it SElOU]d be carefully collected and bagged and accounted for and
the spillage, if not contaminated, may be transferred expeditiously
only to a licensee after proper accounting.

11. Special precautions against accident.—

(1) No person shall commit or attempt to commit any act which
may tend to cause a fire or explosion in or about any place
where the Ammonium Nitrate is manufactured, converted,
bagged, stored or transported.

(2) Every person possessing Ammonium Nitrate and every person
in charge of or engaged in the import, export, manufacture,
conversion, bagging, sale, transport or handling of the
Ammonium Nitrate shall at all times comply with the
provisions of these Rules and the conditions of the licence
relating thereto and observe all due precautions for the
prevention of thefts or accidents by fire or explosion.

(3) The premises used for storage of the Ammonium Nitrate shall
not be used for storage of any other materials including
fertilizers.

(4) Every person shall prevent any other person from committing
any such act as is prohibited under sub-rule (1)

1Z. Restriction on unauthorised persons, provision of guards and
safeiy distance for storehouse.— \

{1) The licence holder shall at his own expense provide security
guards for safe custody of Ammonium Nitrate stored In a
storehouse.

(2) For the purposes of sub-rule (1), the security guards shall be of
such  strength as the District Authority may consider it to be
sufficient.

(3) The premises used for manufacture of the Ammonium Nitrate or
conversion of the melt into solid form of Ammonium Nitrate or
vice versa and the storehouse shall be surrounded by a wall of at
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least two metres height of such strength and construction as to
effectively prevent entry of unauthorised persons.

(4) (a) The Ammionium Nitrate storchouse shall maintain;

(i) for storage not exceeding 30 MT, Safety Disftance of 4.5
metres from store house to the compound wall and 45
metres from any protected works;

(i1) for stmage exceedmg 30 MT, Safety Distance of 9 metres
from store house to the compound wall and 90 mctres from
any protected works; '

(b) the storehouse may be adJacent to the baggmg umt of the
manufacturing, conversion or explosives or nitrous oxide
manufacturing plants, but shall observe the provisions of
clauses (i) and (ii) of sub-rule (a) of rule 4.

Note: The safety distance shall be measured from the edge
of the storehouse.
(5) (a) The storehoruse shall be;
(1) construf ted at ground level without any mezzanine {loor,
upper ﬂcgor or any basement; |

(ii) with the floor(plinth) level not less than forty five
centimetres from the ground level and well ventilated;

(iff) with al least 23 centimetres thick walls built of brick or
stone mortar, or concrete and with roof of RCC or
Asbestq”s or Fibre or GI sheet;

(iv) with/jsufﬁ\cient numbers of doors made of steel of
mini:n/,hm three millimetres thick and opening outwards;

(b) Notwithstanding anything contained in sub-clause (iii)
storehouse ’f stevedore may be a shed without side walls.

(6) Any storehouse used for possession for sale or possession for use
of Ammonium Nltra,te shall have a floor area not less than one
square meﬁ'e per Mehlc Tonne of Ammonium Nitrate and the
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storehouse total holding capacity shall not exeeed 5000 MT

storage: |

Provided that one stack of bagged Ammonium Nitrate shall
not exceed 200 MT and a minimum clearance of two metres
shall be maintained between the adjacent stacks and at least 0.6
metre wide gangway shall be maintained between the stacks and
the walls of the storehouse.

Provided further that the maximum stack height shall not
exceed 2.5metres from the floor level and the same shall be
prominently marked on the walls of the storehouse.

(7) The storechouse shall be protected against 11ghtmng as per IS

2309.

(8) The storage tank meant for storage of Ammomum Nitrate melt
shall be -

(i) constructed of stainless steel or any other compatible
material according to sound engincering praetice conforming
to a national or international code accepted by the Chief
Controller and adequately insulated and su%‘perted 50 as to
ensure safety and stability during loading and unloading of
Ammonium Nitrate melt into or from such storage tank;

(i1) with a secondary containment in the form of dyke enclosure
made of cement concrete and its holding capacity shall not be
less than the capacity of the largest tank situ%ted within such
enclosure; |

(liobserving Safety Distance of 4.5 meties within the
compound wall and plant facilities and 45 n‘getres from any
protected works; 1

(iv) with single storage tank capacity not exceedmgﬁﬂ()MT and

(v) provided with a suitable hard stand adjacent to lit for loading
and unloading and such a hard stand shall be 1dcated so that
its centre maintains a minimum safety dlstanee of 4.5metres
all around. ‘

13. Prohibition of certain acts — No person shall —
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(i) provide false or misleading information or declaration in any
application made or statement submitted under these rules; or

(ii) falsity, erase or fraudulently alter any entry in any log book,
document or other record required to be kept or maintained
under these rules; or

(iii)change or alter any licence, or other documents issued under
these rules.

14. Maintenance of records and submission of returns.—

(1) Every person holding a licence granted under these rules for
manufacture, conversion, stevedoring, possession, sale, use,
transport, import or export of the Ammonium Nitrate shall
maintain records in the forms specified in Part 3 of Schedule
H to ensure accountability, identification and traceability of
Ammonium Nitrate and shall produce such records on demand
to an authority specified in rule 50.

(2) Stock books in the forms specified in Part 3 of schedule II shall
be page numbered and certified by any officer authorised
under these rules and such records shall be retained for a
period of three years, unless otherwise directed by an
authority.

(3) The licence holder shall submit monthly returns of the
Ammonium Nitrate manufactured, converted, stevedored,
recetved, sold, transported, used, destroyed or imported or
exported to the licence issuing Authority, the District
Magistrate and Superintendent of Police in the form specified
in Part 3 of Schedule H so as to reach the above authority on
or before the tenth day of every succeeding month.

(4) The licence holder shall maintain record and make transaction
and file returns by electronic means when directed by the
licence issuing authority or the Central Government.



102 THE GAZETTE OF INDIA : EXTRAQRDINARY [ParT II—Src. 3(D)]

CHAPTER [1X
PROVISIONS FOR MANUFACTURE, CONVERSION,
POSSESSION, SALE AND USE OF AMMONIUM NITRATE

15. Safety and Security Management Plan —

(1) A person intending to manufacture, convert, stevedore, bag,
possess for sale or use, transport, import or export Ammonium
Nitrate shall submit Safety and Security Management Plan to
the licensing authority and to the District Authority with the
security aspect duly vetted by the police authorities for
approval.

(2) The Plan as referred to in sub-rule (1) shall include the
following safety and security aspects, namely:-

(a) assigned responsibility and organisational structure;

(b) hazard identification, risk assessment and control;

(c) provision of information, education and training to the work
force, contractors and visitors;

(d) accident reporting and investigation;.

(e) emergency response planning and preparedness such as first
aid, testing of emergency plan once in a year;

(f) Disaster Management Plan and provision of escape routes,
identifying and assessing security risk associated with the
activities; evacuation plan, appropriate fire fighting controls;

(z) set of process adopted by the holder of the licence to carry
out authorized activities and keeping of Ammonium Nitrate
secure;

() maintenance of schedules for plant and equipment;

() standard operating procedure;

() competence of personnel for tasks;

(k) nature of the surveillance;

() documentation and record keeping so as to ensure
accountability, identification and traceability of Ammonium
Nitrate; security arrangement for storchouse, tankers
containing Ammonium Nitrate melt, transport of Ammonium
Nitrate by vehicles, security during transport of Ammonium
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Nitrate including its loading or unloading; mechanism for
controlling and restricting access of unauthorized person to
Ammonium Nitrate storage; assigning of responsibility for
ensuring compliance with plan or task.

(3) Every person engaged in the manufacturing factory shall be
imparted training in safety and security aspects by competent
persons  periodically  during  manufacture,  handling,
transportation and storage of the Ammonium Nitrate and
records of such trainings shall be maintained in the factory.

CHAPTER IV
PROVISIONS FOR IMPORT AND EXPORT OF AMMONIUM NITRATE

General

16. Import or export by land —
No licence for import or export of Ammonium Nitrate by land shall
be granted without the previous sanction of the Central Government
in each case, wherein the Central Government may impose
conditions and restrictions in consultation with the Chief Controlier

17. Compliance of Port Rules —
The provision of rules regulating handling of Ammonium Nitrate at
the notified ports issued under the Act and respective Port rules and
byelaws shall be observed.

18. Tmport of Ammonium Nitrate —

(1) Ammonium Nitrate shall preferably be imported in the bagged
form and whenever Ammonium Nitrate is imported in bulk, it
shall be bagged or packed suitably by stevedoring agency duly
authorized in writing by importer and having valid licence
under these rules.

(2) The stevedoring agent shall maintain records of Ammonium
Nitrate received and dispatched to each importer to ensure
accountability, identification and traceability and file returns.

(3) The imported Ammonium Nitrate shall be immediately removed
from the port to the stevedores licensed storehouse. Ammonium
Nitrate shall be dispatched from the stevedore’s storchouse only in
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bagged torm and cach bag of Ammonium Nitrate shall be marked
fnostevedoring agent in accordance with rule 9.

car Oeclarabon by importer - A nerson holding an import licence
cranted ander these rules shall furnish a declaration to the
oicentsine Authority and the Chief Controller;

cr i Form R-3 under Part 3 of Schedule 11 as soon as ship
carrying Ammonium Nitrate sails from the port of loading;

vBagn borm R-4 under Part 3 of Schedule [I as soon as any
shiipment of Ammiontum Nitrate is cleared at the port of
Import.

4 Declaration by master ot ship or by the ship’s agent —

ta) the master of ¢very ship carrying Ammonium Nitrate or the
agent for such ship shall give the Conservator of the port not
less than forty cight hours’ notice of its intended arrival ‘at the
port;

(b) the master of every ship carrying Ammonium Nitrate shall
deliver to the pilot before entering any port, a written
declaration in Form CE-l, under Part 4 of Schedule II,
provided that if in anticipation of a ship’s arrival, the agent for
such ship delivers to the Conservator of the port a written
declaration as aforesaid under his signature, no such
declaration need to bec made by master of the ship;

(c) Every declaration delivered to a pilot under clause (b) of sub-
rule (5) shall be made over by him without delay to the
Conservator of the port and all declarations received by the
Conservator of the port shall be forwarded by him, with all
convenient despatch to the Commissioner of Customs.

(6) Restrictions on import by air— The Ammonium Nitrate shall not
be imported by air.

19. Export of Ammonium Nitrate—
(1} Restrictions on export by air - The Ammonium Nitrate shall not
- be exported by air.
(2) Declaration by exporter or his agent — The exporter or his
atithorised agent shall give notice to the conservator of the port
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before forty eight hours that he intends to br
Nitrate to port for export and shall not :,‘i‘
~ Nitrate to any part of the port without pii
from the said officer,

(3) Export of Ammonium Nitrate shall only be in :

00 o
i éhf}

marked in accordance with the provisions of rule

CHAPTER Y
PROVISION FOR TRANSPORT OF AMMONIUM MWITE
{ieperal

20. Procedure to be followed daring tr m%;;e::g%“;mm
(1) Every consignment of Ammontum MNitrate or Am (10
melt transported shall be accompanie d ’
consignor in Form R-{1{b) of Part-3 of % sﬁ

(2) The pass referred in sub-rule (1) shall b@ attached to the way- bill,
invoice or bill of entry or despatch note as the case may be,

(3) An intimation in Form R-11{a) of Part-3 of Schedule
sent by the consignor at least twenty four hours in advance to the
District Superintendent of Police of place of dispatch as well as to
the District Superintendent of Police of place of ze@up%

(4) A copy of every pass issued under sub-rule (1) shall forthwith be
sent by the consignor to- -

(a) the Licensing Authority who issucd the licence of the
CONSignor ;

(b) the District Authority having jurisdiction of the place of
dispaich ; A

(c)the District Superintendent of Police i wi’ 0SE ;
place from which the consignment is sent is At

(d) the Districi Superintendent of E“@ e in whose jurisdich
the place to which the mnwgm 15 situ

21, General requirements and deocun
franspori —

2545 GIf2012—14
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(1) The Ammonium Nitrate or Ammonium Nitrate melt shall be
transported only by consignors holding valid licence in Form P-4

{2y The tanker for transportation of Ammonium Nitrate melt shall
be — .

(i) constructed of stainless steel or any other compatible material,
properly and adequately insulated according to sound engineering
practice conforming to national or international code accepted by
the Chief Controller and secured or mounted over a vehicle
chassis ensuring total safety and stability during transportation;

(ii) with gross carrying capacity of such Ammonium Nitrate melt
tanker not exceeding the maximum load limit prescribed by the
Road Transport Authority for such vehicle;

(ii1) with inlet and outlet valves of such construction and design so as
to permif its sccured locking and sealing; and

{iv} with vent pipe(s) suitably covered to prevent pilferage of the
product.

(3) The Ammonium Niirate shall not be transported along with any
other material including hazardous material.

{(4) The Ammonium Nitrate shall be transported in motor vehicles or
animal driven vehicles duly secured and the Ammonium Nitrate
shall be properly and securely ried from all sides by providing
layers of tarpaulin covering and transported under the seal of the
transport licence holder and it shall be ensured that the driver or
any attendant thereof” has in his possession the following
documents during transport, namely:-

{a) copy of indent in Form R-10 under Part 3 of Schedule 11,
issued by the consignee;

(b) copy of transport pass in Form R-11(b) under Part 3 of
Schedule 11 1ssued by the consignor; and

(¢) the original copy of bill or bill of entry of Ammonium Nitrate
being transported.

{5) The documents mentioned in sub-rule (4) shall be produced by the
transporter on demand by the authority empowered under rule 50.

(6) The consignor shall ensure delivery of consignment of Ammonium
Nitrate to storehouse of the consignee at the declared destination
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and the Form R-11(b) duly acknowledged by the Consignee be
retained as record by the Consignor.

(7) Despatch of Ammonium Nitrate to carriers for transport.—

(a) No person shall despatch any Ammonium Nitrate to a carrier
other than the Indian Railways or its authorised carriers for the
purpose of transport.

(b) No person shall despatch any Ammonium Nifrate to the Indian
Railways or its authorised carriers for the purpose of transport
unless he has given the Station Master a notice in writing -

(i)  of his intention to tender such Ammonium Nitrate;

(ii) certifying that the Ammonium Nitrate has been packed and
marked in accordance with rules 8 and 9;

(iii) stating the quantity of Ammonium Nitrate to be transported;

(iv) that he has received a reply and intimation in writing from the
Station Master that he is prepared to receive the Ammonium
Nitrate for immediate despatch;

(v) that he has rcceived a confirmation from the consignee
regarding readiness to  receive Ammonium Nilrate as
authorised under these rules.

(¢) No person shall bring, send or forward to, or upon any railway
any Ammonium Nitrate which the Indian Railways have by any
notice of regulation for the time being in force notitied that it
shall not receive.

22. Loading, unloading, maintenance and operation of vchicle
engaged in transport of Ammonium Nitrate —

(1) The vehicles engaged in transport of the Ammonium Niirate,
shall be attended by only such drivers or cleaners, whose
antecedents are veritied by the local police and a list of such
drivers or cleaners along with all personal particulars should be
made available to the local police in advance to carry out the
verification and the re-verification of such drivers or cleaners
should be carried out at regular intervals, once in five years.
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arrying or containing Ammonium Nitrate shall
’.ﬁﬁgez period than is reasonably required, and
places where public safety is likely to be in

Provided that where a vehicle transporting or
containing Amunonium N‘mwi:@ is parked overnight due to any .
'2AS0NS ;;fywzm the control of the driver, the premises in which
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use ed for any purpose that might give rise fo the
in of an open flame, utaat«;h% or any substance or
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e away from ) any habitation or any godown containing
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Mitrate melt shall be transported in the melt tanker
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from sunset to sunrise. The movement of Ammonium Nitrate and
the particulars of the origin and destination of the consignment
shall be informed to the concerned police authorities in writing,.
(8) Fire extinguishers to be provided.— |
(a)Every vehicle transporting Ammonium Nitrate shall be provided
with two fire extinguishers of minimum five kilograms capacity
and one of the extinguishers shall be capable of dealing with fire
involving electric circuits and the other, with other inflammable
components.
(b) The fire extinguishers shall always be kept in good working
condition.
(¢) The fire extinguishers shall be located where they shall be
convenient and ready for immediate use.
(d) The fire extinguishers shall be examined and recharged according
to the manufacturers’ recommendations.

23. Procedure on accidents to vehicles .— (1) Where a vchicle
transporting Ammonium Nitrate is involved in an accident, fire or
any other occurrence that causes a significant delay in the
delivery of Ammonium Nitrate or damage to the vehicle or
Ammonium Nitrate, the driver or any other authorised person
accompanying the vehicle shall-—

(a) comply with all requirements of law relating to road accidents;

(b) inform the nearest police station and

(¢) inform the licensee holding transport licence who shall-
inform the District Authority in whose jurisdiction the accident
has taken place giving the tull details of the Ammonium Nitrate
carried and the accident;

(2) In case of breakdown of a vehicle carrying Ammonium Nitrate, the
driver or the person in charge of the vehicle shall inform the
licensee, who shall in turn inform the District Authority and the
nearest police station in whose jurisdiction the vehicle is broken
down giving the full details of Ammonjum Niirate and the
circumstances leading to the break down;
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24, Nothing contained in rules 20, 21, 22 and 23 shall be applicable for
transport of solid Ammonium Nitrate, possessed/purchased by
persons permitted/holding valid licence under these rules for
quantitics not exceeding 50 Kilograms.

CHAPTER VI ‘
PROVISION FOR POSSESSION, SALE OR USE OF
AMMONIUM NITRATE

25. Possession in licensed premises.—

(1) A person holding licence for possession of Ammonium Nitrate
granted under these rules shall store the Aminonium Nitrate only in
the premises specified in the licence.

(2) The premises in which Ammonium Nitrate is kept shall be used only
for possession and sale or use of such Ammonium Nitrate and for no
other purposes.

(3) No person shall sell Ammonium Nitrate from any premises other
than those licensed under these rules.

(4) The Licensed storehouse shall be kept securcly closed or locked
except when Ammonium Nitrate is taken in or taken out.

(5) The keys of the Licensed storchouse shall be kept in the licence
holder’s custody or with his authorised agent and shall be produced
for opening the storechouse whenever so required by the inspecting
officer.

(6) The name, address and passport size photograph of the authorized
agent with whom the keys will be kept shall be furnished to the
licensing authority and the District authority having jurisdiction.

26. Quantity of Ammonium Nitrate to be purchased in a given
period of time.—A licence holder for possession, sale or use of
Ammonium Nitrate in and from a storehouse shall purchase only
such quantity of Ammonium Nitrate in a given period as may be
specified in the licence.
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27. Accountability and transaction of Ammonium Nitrate.—

(1) All licences granted under these rules shall bear the photograph of
the licence holder or the occupier.

(2) For purchase and transaction of Ammonium Nitrate, the following
procedures shall be observed, namely -

(a) the indent for supply of Ammonium Nitrate in Form R-10
under Part 3 of Schedule ¥l signed by the licence holder or
his authorised representative shall be made over to the
supplier;

(b) the photograph and specimen signature of the licence holder or
occupier shall be filed with the supplier of Ammonium Nitrate;

(c) the photograph, specimen signature and address of the licence
holder's authorised representative duly attested by the licence
holder or occupier shall be filed with the supplier of
Ammonium Nitrate,

(3) The licensee shall engage only such authorised representatives,
whose antecedents have been verified by the local police and a list
of such authorised representatives along with all personal
particulars shall be made available to the local police in advance to
carry out the verification. Re-verification of such representative
shall be carried out at regular intervals, once in five years.

(4) The consignor of Ammonium Nitrate shall verify the photograph
and signature of the representative of the consignee before effecting
the delivery;

(5) The authorised representative mentioned in these rules above shall
represent one licence holder only.
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- CHAPTER VII
GRANT OR REFUSAL OF APPROVAL, LICENCE,
AMENDMENT, TRANSFER AND RENEWAL

28. Authority issuing Licences.— The licences for specific purposes
may be granted by the authorities specified in Schedule L.

29. Paymeni of Fees.— (1) The following fee shall be payable for
prior approval, issuance of licences and amendment, namely :-
(a)Scrutiny fee for prior approval — 1000
(b)Licence to manufacture and possess for sale Ammonium Nitrate or
convert melt to solid and vice versa and possess for sale from a
storehouse-
< 20,000/year
(¢) Licence to Possess for sale of Ammonium Nitrate from a store
house — X~ 2000/year
(d) Licence to Possess for use of Ammonium Nitrate from a store house
- —<X1000/year
(e) Licence to Import Ammonium Nitrate — X5000
(f) Licence to Export Ammonium Nitrate — < 5000

(g) Licence to stevedore, bag and store Ammonium Nitrate
< 20,000/year

(h) Licence to Transport Ammonium Nitrate — X 2000/year

(i) Amendment of licence — X 1000

(j) Duplicate copy of any licence — %100

(2) When licence issuing authority is the Chief Controller or Controller,
the fees payable shall be paid by a crossed bank draft or electronic
means and when issuing authority is District Authority, the fees
payable shall be paid in such manner as may be specified by him.

(3) When licence is sought for more than one financial year ending on

the 31* March, fees for the desired number of financial years at the
rate specified in sub-rule (1) above shall be payable.
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documents mentioned in rule 33.
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Note: The pricr approval under sub-rule (1) shall not |
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31. Application for grant of licence — _
premises, as per plan approved under rule ?n} ‘é;h@ applican
‘apply for grant of licence along with documents stated in rule
the authority empowered to grant such hcence,

32. Period of validity of licence — The licensing au i;h«:‘;ﬁ'fy maﬁz gyant 2
licence for a period nat exceeding five financial yvears  or part
thereof ending on the 31% March for all purposes, e %cept 1Cenc
for import and export, which shall be one year,
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33. Documents to be submitted for secking approval or licence -
(1) The following documents shall be submitted for approval of
premises proposed to be licensed, namely: -

(a) Appiicaﬁﬁﬁ in appropriate Form as per Part-1 of Schedule II.

(b) Safety and Secevrity Management Plan prepared as required
under rulel 5. , |

(c) Three sets of the drawings of the proposed storehouse and
attached facilities and the site showing approach road with all
pmt@ct@d works in and around. |

(d) Documentary evidence in respect of company or partnershlp
firm or society including list of directors or partners or office-
bearers, as the case may be, including nomination of the
authorised signatory with their specimen signatures.

(e) Six passport size photographs of the occupier signed by him in

~ the front along with documentary evidence of nomination as
occupier.

(f) Scrutiny fee as specified in rule 29,

{2) The following documents shall be submitted for grant of licence,
namely:~

(a) Application in appropriate Form as per Part-1 of Schedule I1.

(b} Six sets of the drawings appruved under sub rule (1) above.

(¢c) The particulars of persons employed for handling of
Ammonium Nitrate, their qualification and experience. The
applicant shall file an affidavit regarding- their character and
antecedents.

(d) The certificate of completion of the storehouse and attached
facilities duly endorsed by Chartered Engineer.

{¢) No Objection Certificate in original along with drawings duly
endorsed from the concerned District Authority, where the
District Authority is not the licence issuing authority.

() Required licence fee as prescribed in rule 29

34. Procedure to be observed for issue of no objection certificate
and grant of licence by the District Authority —
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(1) The applicant desmng to obtain a licence fmm the Chief Controller
or Controller shall apply to the District Authority with set of
drawings approved under sub-rule (3) of rule 30 for issu¢ ,Of _
certificate to the effect that there is no objection to the applicant
receiving licence for the site proposed.

(2) (a) On receipt of the application for issue of no obj jection cer tificate

or grant of licence, the District Authority. shall wmfy ‘the.
- antecedents of the applicant, lawful possession of the site,
genuineness of the purpose, interest of the public’ any oﬁhg;r
matter as deemed necessary and ‘carry out any other
verifications or enquiries as may be specifically required or
deemed necessary by the licence issuing authority.
(b)The Director General of Mines Safety shall be the authority to
grant no objection certificate if the area of the proposed sile
comes under the Indian Mines Act, 1952.

(3) Fresh No Objection Certiticate is not required for manufacture or
converters/storchouses, which alrcady existing at the site covered
under No Objection Certificate issued for the purpose by the
District Authority or Director General of Mines Safety or No
Objection Certificate issued under the Explosives Rules, 2008.

(4) The District Authority shall complete the enquiry within a period of
three months or as expeditiously as possible and such authority
shall, after being satisfied, grant no objection certificate in Form C-
2 of Part-4 of Schedule-II or grant the licence, as the case may be,
along with site plan, duly signed and sealed by such authority.

(5) If the District Authority or the Director General of Mines Safety, as
the case may be, refuses to grant the no objection certilicate on any
of the grounds relating to the purpose of no objection certificate,
then no licence shall be granted by the licence issuing authority
except with the sanction ot the Central Government.

(6) The District Authority or the Director General of Mines Safcty, as
the case may be, shall grant no objection certificate or licence or
convey his refusal [or granting no objection certificate or licence, as
the case may be, with reasons thereof in writing to the applicant as
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e L a&iim? Authority, on m,mg «gaf?iSﬁﬁ"d with the
u {‘iﬁmma% veceived for grant of licence, in the Form sp 6szﬁed in

chedule [ and. after making such inquiry, if amy, as it may
’“ SESSar Vs f»;kmiij subject to the other provisions of the Act

les, | i}y order in writing mihgy gmm the licence or refuse

or A :mé of f"é_;‘mm}ﬁmm Nltia‘ée ot Ammc}mum \htrate
1 _% -4 shall b gzaﬁtcd only to the valid license holders
1, P2, P3 or P-5

3} The licensing authority may verify the facilities of the licensed
premises and on satisfaction shall endorse the licence.

Hw\

ne licensing ‘“ami;h_{}r%i}g if necessary y, may " impose additional
conditions to the license. ‘ |
5%@; ;w may refer  to the Chief Controller for seeking
f @ﬂ@ if f@giiifﬁd

(1) Every f;u nce gxcg,p{ the licences Cfmnu,d for import or export of
At sfazfﬂiamz_Nz_dau; shall be renewable for a maximum period of
five financial years ending on the 31st March.

{(Z) I %@y application uander sub-rule (1) for renewal of the licence shall

be accompanied by the following documents, namely:-
{a) application in Form R-1;

(b) original licence;

{c) required  renewal fee as specified in rule 29,

(3} A ticence may be renewed by the authority emapowered to grant such
iif@':sw :

Provided that a licence which has been granted by the Chief

Controller may be renewed without any alteration by a Controller

duly authorised by the Chief Controller in this behalf:

TM"(
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Provided further that a licence, WhICh has been granted by the
District Magistrate, may be renewed without any alteration by a
Sub-Divisional Magistrate  or an - Executive Magistrate duly
anthorised by the District Magistrate in this behalf. L

(4) Every application for the renewal of a licence shall be made so as to
reach the llcensmg authority or the authority empowered to renew
the licence on or before three months (i.e. 31 December) before the
date on which the licence expires together with the licence fees:

Provided that the application received after the 31% December
till the date of expiry of the licence: shall be tréated as late
application and the licences shall be renewed with the late fees
equivalent to one year’s licence fee. - |

(5) If the application for renewal reaches the renewing or licensing
authority on or before the date of expiry, the licence shall be deemed
to be in force until such date as the licensing authority renews the
licence or until an intimation that the renewal of the licence is
refused has been communicated to the applicant and if no
application ‘is received till the date of validity of the licence, the
licence shall stand expired.

{6) The same fee shall be charged for the renewal of a licence for cach
year as for grant thereof. :

(7) Where a licence renewed for more than one financ:lal year is
surrendered before its expiry, the renewal fee paid for the unexpired
portion of the licence shall be refunded to the licensee:

Provided that no refund of renewal fee shall be made for the
financial year during which the licensing duthorlty received the
renewed licence for surrender.

(8) When a licence is renewed by the Chief Controller or a Controller,
intimation to that effect shall be sent to the District Magistrate
concerned and when a licence is renewed by the District Magistrate,
intimation to that effect shall be sent to the Controller having
jurisdiction.
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37.Amendment of licence in respect of alteration or change in the
premises or licensed capacity, but not involving change of name
of licensee or partners or directors or members —

(1) A licence granted under these rules may be amended by the
authority empowered to grant the licence if the ammdment is
consistent with the provisions of these rules.

(2) A licensee who desires fo have his licence amended shalt submit the
followmg particulars to the licensing authority, namely:-

(a) Applxcatton in appropriate Form as per Part-1 0% Schedule
I stating nature of the amendment and the reasons thereof;
(b) the original licence together with enclosures to it;
(¢) drawings showing the details of the proposed amendment if
such drawings are required by the licensing authority for the
- purpose of amendment;
(d) required amendment fee as prescubed in Rule 29 .
(3) The licensing authority after scrutiny of the documents submitted
under sub-rule (2), and after making such further inquiries and
taking such action as deemed necessary, may amend the licence.

38. Procedure for change of partrers or directors or members or
occupter — Whenever any new partner or member or director is
inducted in the partnership firm or society or association or
company, as the case may be, without any change in the name of
the licence holder firm or society or association or company, the
licence holder shall submit application to the licence issuing
authority with the following documents for accepting the newly
inducted partners or members or directors,-

(a) application in appropriate Form as per Part-1 of Schedule 11
stating the nature of the amendment and the reasons thereof;

(b) the names and addresses of newly inducted directors or
partners or office-bearers, as the case may be, and in case the
occupier is changed, photographs of the new occupier;

(¢) documentary evidence in respect of induction of directors or
partners or office-bearers as the case may be, including their
specimen signatures;
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(d) six passport size photographs of the new occupier signed by
him in front along with documentary evidence of nomination
as oceupier; |

() a certificate of verification of antecedents from the District
Authority of the newly inducted directors or ‘partiers or
office-bearers, as the case may be, where the District
Authority is not the licence issuing authority;

(f) the orlgmal licence together with enclosures to it; and

(g) the requn‘ed amendment fee as presm 1b@d in mle 29

39. Refusal for approval, grant or ammdmem of lacmce;——
The licensing authority refusing to-accord approval or grant licence
inceluding amendment shall record in writing the reasons for such
refusal and communicate the same to the applicant and before
refusal, the applicant shall be given an opportunity of being heard.

40. Refusal to renew a licence.—

(1) The licensing authority refusing to renew a licence shall record
the reasons for such refusal in writing.

(2) The licensing authority shall refuse to renew a licence if such
licence can be revoked in accordance with the Act or these rules.

(3) A brief statement of reasons for refusal to renew a licence shall
be given to the holder of the licence on demand unless in any
case the licensing authority is of the opinion that it shall not be in
public interest to furnish such statement.

(4) Where the renewal of the licence is refused, the fee paid for the
renewal shall be refunded to the licence hcolder after deducting
the proportionate fee for the period beginning from the date from
which the licence was to be renewed up to the date from which
renewal thereof is refused.

(5) Before refusing the renewal of a licence under the rule, the

holder of the licence shall be given an opportunity of being
heard.
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(d) six passport size photographs of the new occupier signed by
him in front along with documentary evidence of nomination
as occupier;

(e) a certificate of verification of antecedents from the District
Authority of the newly inducted directors or partners or
office-bearers, as the case may be, where the District
Authority is not the licence issuing authority;

(f) the original licence together with enclosures to it; and

(g) the required amendment fee as prescribed in rule 29.

39. Refusal for approval, grant or amendment of licemce.—
The licensing authority refusing to accord approval or grant licence
including amendment shall record in writing the reasons for such
refusal and communicate the same to the applicant and before
refusal, the applicant shall be given an opportunity of being heard.

40. Refusal to renew a licence.—

(1) The licensing authority refusing to rencw a licence shall record
the reasons for such refusal in writing,

(2) The licensing authority shall refuse to renew a licence if such
licence can be revoked in accordance with the Act or these rules.

(3) A brief statement of reasons for refusal to renew a licence shall
be given to the holder of the licence on demand unless in any
case the licensing authority is of the opinion that it shall not be in
public interest to furnish such statement.

(4) Where the renewal of the licence is refused, the fee paid for the
renewal shall be refunded to the licence holder after deducting
the proportionate fee for the period beginning from the date from
which the licence was to be renewed up to the date from which
renewal thercof is refused.

(5) Before refusing the renewal of a licence under the rule, the
holder of the licence shall be given an opportunity of being
heard.
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41. Cancellation of No Objection Certificate —

(1) No Objection Certificate granted under rule 34, may be cancelled
by the authority issuing the same or authority superior to it, if such
authority is satisfied, that-

(2) the licence holder has ceased to have any right for the lawful
passmsmﬂ over the premlses

(b) the licence holder is convicted and sentenced for any criminal
offence or ordered to execute under Chapter VIII of the Code of
Criminal Procedure, 1973 (2 of 1974), a bond for keeping peace
for good behaviour;

(c) the cancellation of no objection certificate is absolutely necessary
for public peace and safety:

Provided that before cancellation of the no objection certificate,
the licence holder shall be given an opportunity of being heard.

(2) The authority issuing the no objection certificate or the State
Government cancelling no objection certificate shall record, in
writing, the reasons for such cancellation and shall immediately
furnish to the licence holder and the licensing authority concerned,
a copy of the order cancelling the no objection certificate and the
reason for such cancellation.

(3) In case an appeal is made against the cancellation of no objection
certificate, such appeal shall be preferred within a period of sixty
days, before the authority superior to the District Authority or the
Director General of Mines Safety, as the case may be, and the
appellate authority may consult the Chief Controller, if so desired.

42. Suspension and revocation or cancellation of licence.—
(1) Every licence granted under these rules shall —

(a) stand cancelled, if the licence holder is convicted and sentenced
under any criminal offences or ordered to execute under
Chapter VIII of the Code of Criminal Procedure, 1973( 2 of
1974), a bond for keeping peace for good behaviour;

(b) stand cancelled, if the No Objection Certificate is cancelled by
the District Authority or the State Government.
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i (c) be liable to be suspended or cancelled by an order of the

‘ licensing authority for any contravention of the Act or these
rules or of any condition contained in such licence, or by order
of the Central Government, if it is satisfied that there are
sufficient grounds for doing so:

Provided that before suspending or cancelling a licence under
this rule, the hoider of the licence shall be given an opportunity
of being heard.

(2) The suspension or cancellation shall take effect from the date
spectfied therein. '

(3) An order of suspension or revocation of a licence shall be deemed
to have been served if sent by post to the address of the licence
holder entered in the licence.

(4) The suspension of a licence shall not debar the holder of the licence
from applying for the renewal.

(5) Notwithstanding anything contained in sub-rule (1), an opportunity
of being heard may not be given to the holder of the licence before
his licence is suspended or cancelled in cases —

interim measure for violation of any of the provisions of the
Act or these rules or of any conditions contained in such
licence and in his opinion such violation is likely to cause
imminent danger to the public:
Provided that where a licence is so suspended, the
licensing authority shall give the holder of the licence an
opportunity of being heard before the order of suspension
is confirmed; or
(i) where the licence is suspended or cancelled by the Central
Government, in the public interest or in the interest of the
security of the State, such opportunity should not be given.
(6) A licensing authority or the Central Government suspending or
cancelling a licence shall record its reason for so doing in writing.

43. Procedure on expiry, suspension or revocation or cancellation of
licence.—

2545 G/2012—16

(i) where the licence is suspended by a licensing authority as an
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(1) A licence holder on the expiry, suspension or revocation or
cancellation of the licence shall forthwith give notice to the
ficensing authority, of the description and quantity of the
Ammonium Nitrate in his possession and shall comply with the
directions which the licence issuing authority may give in regard to

their disposal. _
(2) In case the licence is revoked or cancelled by the licensing authority,

fee for unexpired portion shall be reimbursed to the applicant by the
licensing authority.

44. Provision for appeal.— .
(1) An appeal against an order of the licensing authority refusing to

grant or renew a licence or suspending or revoking a licence shall
lie, if the order is passed by the;
(a) Chief Controller, to the Central Governmeni
(b) Controller, to the Chief Controller
(b) District Authority, to the immediate superior to such Authority.
(2) Every appeal referred in sub-rule (1) shall be preferred within a
period of sixty days of the date of the communication of such order.

45, Procedure to be followed by the appellate authority.—

(1) On receipt of the appeal and if such appeal can be admittea n
accordance with the Act the appellate authority may call for records
of the case from the authority who passed the order appealed
against and may make such further enquiries as it may deem
necessary and after giving the appellant an opportunity of being
heard, pass final orders.

(2) The action taken by the appellate authority shall conform to the
provisions of section 6F of the Act.

46. Procedure on death or disability of licence holder.—

(1) If a licence holder dies or becomes insolvent or becomes mentally
incapable or otherwise disabled, the licence granted to him under
these rules shall stand cancelled on the date of the licence holder’s
death or mental incapacity or insolvency or disability, as the case
may be.

(2) The legal heirs or representatives of the licence holder shall as soon
as may be, inform the licensing authority;
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(a) about the date of death, insolvency, mental incapacity or other
disability as the case may be, of the licence holder; and

(b) shall await the directions of the licensing authority with regard
to the disposal of the Ammonium Nitrate kept at the licensed
premises.

47. Loss of licence— Where a licence granted under these rules or an
authenticated copy granted thereof, is lost or accidentally
destroyed, a duplicate copy may be issued on payment of fees, as
given under the provisions of rule 29.

Chapter- VIIL
POWERS VESTED WITH AUTHORITIES

48. Power of officers to demand licence or pass.—Every person
holding a licence granted under these rules shall, when called upon
to do so by any authority specified in rule 50, produce it, or an
authenticated copy of if, at such time and place as may be directed
by such officer.

(1) Every person in charge of a consignment of Ammonium
Nitrate or Ammonium Nitrate melt in transit having a valid
pass issued under these rules shall produce it when called upon
to do so by any authority specified in rule 50.

(2) Copies of any licence may, for the purposes of these Rules, be

authenticated free of charge by the authority, which granted
the licence.

49. Executive control over auth@ntles — Every authority other than
the Central Government acting under these rules shall be subject to
the directions and control of the Central Government:

Provided that nothing in these rules shall be deemed to affect the
powers of executive control of the Chief Controller over the Officers
subordinate to him.

50. Powers of search and seizure.—
(1) Any authority specified in column (1) of the Table below may
within the jurisdiction specified in the corresponding entry in
column (2) of that Table;
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(a) enter, inspect and examine any place, aircraft, train, carriage,
vessel or any mode of transport in which an Ammonium
Nitrate is being manufactured, converted, possessed, used,
sold, transported, exported or imported under a iicence
granted under these rules, or in which he has reason to
believe that an Ammonium Nitrate has been or is being
manufactured, converted, possessed, used, sold, transported,
exported or imported in contravention of the Act or these
rules;

(b) search for Ammonium Nitrate;

(¢) take samples of any Ammonium Nitrate, seize, detain and
remove any Ammonium Nitrate found therein together with
connected documents thereof in respect of which he has
reason to believe that any of the provisions of the Act or
these rules have been contravened.

Table

| Serial Authority Jurisdiction
Number, =~ |

1 All District Magistrates. Their respective
| - jurisdiction
,[ 2 All Executive Mag1strates Their 1espect1ve
| subordinate to the District Magistrate. | jurisdiction

3 All Commissioners of Police or Their respective

Police Officers of rank not below that ! jurisdiction
| of a Sub-Inspector of Police. |
4 The Director General of Mines Safety Their respective

or officers subordinate to him. | jurisdiction
5 The Chief Controller or Controller of ' All parts of India
Explosives \ |

51. Procedure on reports of infringement.—

(1) Whenever any report is made to the District Magistrate by the Chief
Controller or Controller of an infringement of the Act or of these
rules, the District Magistrate shall take immediate action and shall
inform the Chief Controller or the Controller, as the case may be, of
the action taken by him on such report.

(2) The Chief Controller or a Controller shall destroy any Ammonium
Nitrate whenever found in respect of which the Chief Controller or
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Controller, as the case may be, has reasons to believe that any of the
provisions of these rules have been contravened or which in his
opinion are no longer fit for storage, transport or use and the matter
appears to be urgent to such Controller and fraught with serious
danger to the public, place or owner of Ammonium nitrate.

(3) Nothing in this rule shall apply to improvised explosives device
containing Ammonium Nitrate or mixture thercof.

CHAPTER- IX
ACCIDENTS, INQUIRIES AND REPORTS

52. Notice of any loss or theft.— The licence holder shall give a notice
of any loss or theft involving the Ammonium Nitrate or
Ammonium Nitrate melt in his possession, where the loss exceeds
the permitted limit of loss that typically occurs during routine
productions, storage, transportation, or use of Ammonium Nitrate
to the licensing authority and concerned District Authority giving
details of the circumstances leading to loss or theft and the notice of
loss or theft shall also be reported to the nearest local police station.

53. Notice of accident.—

(1) The notice of an accident required to be given under section 8 of the
Act shall be given within a period of twenty four hours of the
accident by telephone, telegram, E-mail, fax or in any other
electronic mode or by special messenger followed by a written
report signed by the occupier or authorized agent giving particulars
of the circumstances leading to the accident, loss of human life,
injury to persons, damage to property, emergency action taken etc,
to the -

(a) Chief Controller;

(b) Controller in whose jurisdiction accident has taken place;
(c) District Magistrate; and

(d) Officer-in-charge of the nearest police station.

(2) Pending the visit of the Chief Controller, or his authorized
representative or instruction received from the Chief Controller or
his representative that he does not wish any further investigation or
inquiry to be made, all wreckage and debris shall be left untouched
except in so far as its removal may be necessary for the rescue of
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Ammonium Nitrate for agricultural
purpose from a storehouse.

128
writing, his observations, discrepancies or the violations, if any, of
the rufes or contravention of conditions of the licence; and a copy
of the inspection report shall be endorsed to the licensing authority
for taking further necessary action.

SCHEDULE {
LICENCES AND LICENSING AUTHORITY
(See rule 28)
) e —
e & | form
Serial ; : . : .
Purpose for which granted of Licensing Authority
Number . '
Licence
1 Licence to manufacture and possess P-1 Chief Controller or
for sal¢ Ammonium Nitrate or Controller authorised
convert melt fo solid ar\xd vice versa by Chief Controller
and possess for sale of Ammonium
Nitrate - )
2 Licence to stevedore, bag and store P-2 Chiet Controller
Ammonium Nitrate
3 (a) Licence to Possess for sale or use P-3 District Authority
of Ammonium Nitrate from a store
house not exceeding 30MT; or
| '7—( b) Licence to Possess for sale or use p-3 Chief anﬁbller or
Ef AmmoniLll.m Nitrati from a store Cortroller authorised
1use exceeding 3OMT; or by Chief Controller
(¢) Licence to Possess for use of P3| Chief Controlier or
;&rmnonixm*. 1\; itrate {‘Ir()n,l a store Cortrotler authorised
ouse ltadiled’taz explostves by Chiei Controller
manufacturing/INitrous Oxide
manufacturing unit; or
(d) Licence to possess for use P-3 1 District A;iifhority or

| Officer authorised by

District Authority
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4 (a)Llcence to transport Ammonium P-4 District Authority or
' Nitrate for licences granted by Officer authorised by
District Authority for possession for District Authority
sale or possession for use; or
(b)Llcenoe to: transport Ammonium. Chief Controller or
Nitrate for Licences granted by the "Control]er :
\ Chtef Controller or Contro]ler for
possess1on for sale or possesston for
use... o it Fell v _
5 (a) Llcel‘lce to Import Ammﬂmum - P-5 | Chief Controller
“Nitrate; or
(b) Llcence to Export Ammonium
N1trate
SCHEDULE 11
PART -1
Application Forms
(See rule 33 of Ammonium Nitrate Rules, 2012)
Form | Purpose
No.
A-1 Application for Licence to manufacture and possess for sale Ammomum |
Nitrate or convert melt to. solld and vice versa and possess for sale of
: Ammonium Nitrate
A-2 Application for Licence to stevedore, bag and store Ammonium Nitrate
A-3 Application for

(a) Licence to Possess for sale or use of Ammonium Nitrate from a store
house not exceeding 30MT; or

('b) Licence to Pogsess for sale or use of Ammonium Nitrate from a store

house exceeding 30MT; or

(¢) Licence to Possess for use of Ammonium Nitrate from a store house
attached to explosives manufacturing/Nitrous Oxide manufacturing
unit; or

(d) Licence to possess for use Ammonium Nitrate for agricultural purpose

from a storehouse.

2545 Gl/2012—17
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| Appllcatlon for licence to transport Ammomum Nitrate

| Apphcatlon for licence to

) Import Ammonium Nitrate; or

B (by Export Ammonium Nitrate

Part -2 .
Licence Forms e
(See rule 35 of Ammomum Nltrate Rules 2012)

r
Form

Purpose

Licence to manufacture and possess fé)i‘ sale Ammonium Nitrate or
convert melt to solid and vice versa and possess for sale of
Ammonium Nitrate ~ i : e

Licence to stevedore, ba&and store Ammonium Nltrate

(a) Licence to Possess for sale or use of Ammonium Nltrate from a store
house not exceeding 30MT; or
( b) Licence to Possess for sale or use of Ammonium Nltrate
from a store house exceeding 30MT; or
(¢) Licence to Possess for use of Ammonium Nitrate from a store house
_attached to explosives manufacturing/Nitrous Oxide manufacturing unit;
or . : |
(d) Llcence to possess for use Ammomu,m Nitrate for
agricultural purpose from a storehouse,

Licence to transport Ammonium Nitrate

(a) Licence to Import Ammonium Nitrate; or
_ (0 Licence to Export Ammonium Nitrate.
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Part -3
Return Forms
(See rules 14, 18, 20, 21,27 and 36
of Ammonlum Nrtrate Rules, 2012)

L Purpose |
‘Applrcatron for renewal of lrcence | ~
| R-2". | Form of Account to be maintained: by chence holder - Account .
ods Ty ‘of Ammonium Nitrate manufactured converted. o
|R-3 ’f"Declaratron to be submitted to the Chief Controller by an
| impor er on despatch of Ammonlum N1trate from the place or
| Iporiof loadmg L " ~
- [R-4 | Importers despatch schedule <y by ~
|R-5 | Form of Account to be rnamtarned by Stevedore - Account of
1 | Ammonium Nitrate stevedored bagged and dispaiched. T
R-6 | Form of records to be maintained by a Transport Licence Holder
o Records of Ammomum Nitrate or Melt transported by vehicle. ]
R-7 |Form of Account to be maintained by Licence holder - Account |
| of'sale of Ammonium Nitrate ~ ]
R-8 - Form of Account to be maintained ed by L1cence holder ~ Account
| ofuse of Ammonium Nitrate/ - - S s
IR-9 | Monthly Returns of Ammonium Nrtrdte g e E
|R-10_|{Form of Indent for Ammonium Nitrate
R- -Form of intimation to be given by the Consignor to the District
i l(a) Superintendent of Police before dis spatch of consignment.
R- |I Pass issued by the Consignor for transport of Con31gnment of |
'11(b) | Ammonium Nitrate
Part—4
| Certificates
(See rules 18 and 34 of Ammonium Nitrate Rules, 2012)
Form Purpose
No
C-1 leclaratron to be made by the master of a ship carrying
Ammonium Nltrate before entermg a port or by the ship's agent

[C-2
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(See Part-1 of Sehe u ei'II and rules 33 35 and 37
of Ammomum Nmate Rules 2012)

Apptication for_ Licence to manufacture and possess for sale Ammonium
Nitrate or convert melt to solid and v1ce Veria ‘nd possess for sale ot Ammomum

'Nitrate S R AR G I
NS Lr;f.,.' M s e B, it e S on behalf of ........ i ST LOPNg.
3 "f'apply for. approval or grant or amendment of hcence for the fo]lowmg
- purpose. y RIS - ST g
Purpose AR AR AR PRI IRy - S (R AT T N

1. I require hcence in the followmg name and postal address |
(a) Name in wh1ch llcence is reqmred to be granted (see notes

s below) o g

(b) LS IFH I T AE ARCCUOUE SR e

e ALe L A aeE i o VR R

| (d) Postal address 2 000 gt g Bl R

....... CltyDIStI“ICt
State.........ocvvuenen.... . Pin Bodel.. L Police
Station..........o..oe..... : Railway - Station or Steamer
L e 5 v s s s s 3 a5 PO w519 73 59 55 006 2 R

Email.....c...ooveuvuninnnn, | 35 O I S A CUNUE I £

T T T e N T E I I I )

L I e I I I T I A R R e R I I I I R I R R I I I R I R N I A A N I )

Survey number L City i Chee
DIStrict. . ov e e State..ooeieeiii Pin
code...ooviiiiiiiiniinn. »_

Police  Station..................... Railway Station or Steamer
Ghat.............coeeee. Phone.........cccovuvviunnn... WEmailo
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3. Quahﬁca‘uons and experience of apphcant e and
the technical personnel employed by him. .................c.onl. .

4. Quantity of Ammonium Nitrate proposed to be manufactured,
converted per day ... | |
a) Annual capae1ty of the manufacturmg, convers1on plant{vo
b) Date of commencement of manufacturmg (for ex1stmg_

s manufaeturers only) S - i
) Quantrty of Ammonrum-.Nrtrate present at any one trme m each

- storchouse . “each - shed of the |
conversion plant ............ R P o

d) Total Quantity of Ammomum Nitrate proposed to be stored at
any onetime ... il

) Details of amendment proposed or add1t1onal information,
ifany ..o ~ ‘

5. Has the applicant been convicted under any offence or ordered to
execute bond under Chapter VIII of Code of Criminal Procedure,
1973(2 of 1974) during the last 10 years. Yes....No......

If yes, please give details. ......ocoieeieeiiciieecieeeeeece,

6. (a) particulars of other licences under Ammonium Nitrate Rules,

| 2012 if any held by the apphcant during the last 10 years

(b) ,Was any hcence cancelled or  not r_‘enewed?
(c) Ifyes, give detalls ............. PN SR A

7;’ - Particulars of amendment proposed/ Addrt:onal mformatlon if
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I hereby certlfy that the above partlculars gwen by me are corr ect.

Date....... Signature of applicant.......
: (Authorrsed person in case of a Company)
FullName~ T Sa kv
Address ST

: »'Z,Notes : ~ i TR 5
§ :Please see the rule for the purpose and do_cuments_to be enclosed

3) Any ‘change 1n the above mformatlon shou]d be 1mmed1ately |
communrcated to. the Chief Controller of Exploswes D,r«strrct
~ Authority and authorrty renewing the hcence JEET: o

(4) Age to be given in case the appllcant is an 1nd1v1dual

(5) (a) Ammonrum Nltrate storehouse shall rnarntam

(1) for storage not exceeding 30 MT Safety Drstance of 4 5
‘metres  from store house to the compound Wall and 45 metres
from any protected Works, Dty e s g

(n) for storage exceedmg 30 MT Safety Drstance of 9 metres
- from store house to the compound wall and 90 metres from any
protected works; | | ey 8RN ERORL - e E ) ~

(b) the‘ storehouse may:p_bej':vadjacent t“%"’the baggrng umt of thei’ :

manufacturmg plants, but shall observe the provisions of clause
~ 4(a) (i) and (ii) of Rule12. |

Statutory Warning: Misuse of Ammonium Nitrate shall constitu-t;}e
serious criminal offence under the law.

‘e e s ey e e Y e e TG €5 36 b

inufacturing, ~ conversion  or’ explosrves/mtrous ©oxide
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(See Part-l of Schedule II and 1ules 33 35 and 37
of Ammonium Nitrate Rules, 2012)
Apphcatmn for hcence to stevednre, bag and store Ammomnm
Nltrazte ‘ Ve e et G
L it v by ': ..... i ieirereOn behalf of ....... e i ..apply for

‘approval or grant or amendment of hcence for the followmg purpose

~(b) Status.......« ........... a e ny

(€) . AZE. i

| (d) Postal addre ss:

GOAL s 5 sue s s s 9 s 2 » 5 8 5 s Police Station..................... Railway f
Station  ............... e e Port of import
............. Phone............Email..............Fax.........

--------------------------------------------------------------



36 " THE GAZEITE OF INDIA : EXTRAORDINARY [Part [1—Sec. 3(9)

4. Quahficatlons “and experlence of apphcant and the technical
personnel employed by him. ......................
5.  Bagging capacity of Ammonium ............cooeininn
a) Annual bagging capacity ...........ccoeveiiieinns,
b) Quantity of Ammonium Nitrate present
“at “any one tlme in each baggi‘ng go  down
4‘ And attached storehouse (1f QILY ) o G s s gt s g s o0 6
c) Total Quant1ty of Ammonlum Nitrate proposed to be stored at

any tlme both 1n bulk and bagged condltlon; -

d) Detalls of amendment proposed or aditional
- information, if ANy ..o ‘

6 Has the applicant been convicted under any offence or ordered to
execute bond under Chapter VIII of Code of Criminal Procedure,
1973(2 of 1974) during the last 10 years. Yes....No...... |
If yes please give details. ....oooveeeeiveeecciiieeiecieee e, i

7 (a) particulars of other licences under Ammonium Nitrate Rules,
2012, if any held by the applicant during the last 10 years
(b) was any licence cancelled or not renewed? Yes......... No........
(c) If'yes, give details .........ooviiiiiveiinnnnn.
8. Particulars of amendment proposed/ Additional information if
LY 708 R— 3 i wwrs oo ¥ o s by wiaEs Dol Seum ST SR G P SO SIS o NN )& Wkais Mg

8306850068060 082A00BPILATEREEBIGOIBBOGBEGED

I hereby certify that the above part_iculars given by me are correct.

Date........cooovveinnnn. Signature of applicant........ THRpp——
(Authorised person in case of a Company)
Full Name ....ooooviiiiiiiiiiiieen
Address .....oooeviiiiiii
Notes: '

Please see the rule for the purpose and documents to be enclosed
(1) In case where application is made by a person other than an
individual, the names and addresses of the occupier as per rule 2 and
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directors or partners or members, as the case may be, and specimen
signatures of authorised person to be attached.

(2) Passport size photographs of the occupier to be attached.

(3) Any change in the above information should be immediately
communicated to the District Authority and authority renewing the
licence.

(4) Age to be given in case the applicant is an individual

~(5) (a.) Ammomum Nitrate, storehouse shall maintain;

(i) f0r storage not. exc:eedmg 30 MT ‘Safety sttance of 4.5 metres
 from store house to the cemp@und wall and 45 metres from any
protected works;

(ii) for storage exceeding 30 MT, Safety Distance of 9 metres from
store house to the compound wall and 90 metres from any
protected works; :

Statutory Warning: Misuse of Ammonium Nitrate shall constitute
serious criminal offence under the law,

uuuuuuuuuuuuuuuuuuuuuuuuuuuu

Form_ A-3
(See Part-1 of Schedule If and rules 33, 35 and 37
of Ammonium Nitrate Rules, 2012)

Application for grant/émend.m:en-t of:

(a) Licence to Possess for sale or use of Ammonium Nitrate from a store house

not exceeding 30MT; or
( b) Licence to Possess for sale or use of Ammonium Nitrate from a store house

exceeding 30MT; or
(¢) Licence to Possess for use of Ammonium Nitrate from a store house attached

to explosives manufacturing/Nitrous Oxide manufacturing unit; or
(d) Licence to possess for use Ammonium Nitrate for agricultural purpose from a
storehouse.

| I e s sum £ e s 3 2 on behalf of ................... apply
for approval or grant or amendment of licence for the following purpose.

1. Purpose:
2. I require licence in the following name and postal address:
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(a) Wame in WE‘@J&G% wence is required to be graﬁted (see notes

@elgw) ,,,,,,,,,,,,,,,,,,,,,,,,
(b} Status
i%’ t¥h s cno0os a6 usd00 00058 FAN6se0kBEaG TS
:(g {i’“ﬁ“
\ aaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaa
£ A E
£1. ﬂf -aadres
%vx%’-j x(S <34 gl B«u
,,,,,,,
aaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaaa da-nu-na-nun-uunn-noa---wl f e d 90
A 1 i - ) 3 i
- i, -zstrlc‘t tam
Y R R ] ra s e s 0a EEY v morea e v s s pun : casawrrewInsan e
H [ . ) = k S
ISPIURE I. LPin
g‘t@imzs,,.,w,.-,.,..,, ,,,,,,, Howa ;
Ghat. . .con a0 o Phewe, oo B % 15 -
ax
,,,,,,,,,,,,,,,,,,,,,,,,,

R L T R A R O o I I R I I R A I R I R e N I BN B R )

DREleiel s oo ooy st s mn s s S ANE § 0B 5 SHAES. 0 £ 200 500 3 530 §6Es e s Pin
OBl s oz ez o2 522 002 o ,
Police Station..................... Railway  Station or  Steamer

T
Phone......... e e B~
.
matl........ e | 5 O

4. Cualifications and experience of applicant and the technical personnel
employed by hlm, ...............................

5. Ammonium Nitrate proposed to be possessed and sold:*
(i) Quantity of Ammonium Nitrate proposed to be possessed

at any one tne ......oooveviiinnn
(i1) Quantity of Ammonium Nitrate proposed to be sold in one
month

6. {2} Ammonium Nitrate proposed to be possessed and used® —
(i) State the purpose of  Ammonium  Nitrate  usage

............................................

--------------------



{iii) Quamxty of Ammﬁnmm Nitrate pPropos sed to be used i one
month ..........
(iv) Quantity of Ammonium Nitrate proposed to be possessed for
use at any.onetime ..........0..couene.
~(b) Details of site and. dzsiance of sitc whare the AN wﬂl be used from
the storage pmmi 565 "mnu@ned initem 3. IRTTPIR
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7. Has the applicant been ms‘mgisd under any Gi’f@me or ordered
- execute bond under (,hapt@r VI of Code of Criminal Pa{}wmm,
‘1973(‘_3_} f };9‘74) during the iast 1@ yeaxs Yes... NG,;;.‘-.D o
ifyes, "'pl@a‘%@ give d@taﬂs S 2 N S SRS
8. (a) pam@daré of other licences under Ammonium Nrﬁ*a%;e Rules
2012, if any held by the &pphwm during the last 10 ymt
(b) pﬁmcuiars 0f licence/s under LXpi@ sives ‘?%’;uias)(){)wﬂ il any held
by the applicant durmg ﬂnc la%t 10 y%,a;

(c) Was any licence cancelled or not renewed?
(d)Ifyes, givedetails ................................

9. Particulars of amendmeint proposed/ Additional information i
aﬁye.eﬁﬁﬂoﬂmﬁﬂ?@w@@swgﬁﬁﬂﬂfidﬁﬂ;é«:ﬂOﬂﬂﬁa-ﬂ;ﬁ‘ﬁﬂlaa@somé935900@@7«‘@9@&095&@@3&»29@060@396.‘("9@

Osoeeeun&ﬂeeenomaooseaeaeemoeeea‘iieou‘sﬁﬂs}a

%
{

above ;{*}a‘;fjf(;ieﬂi?ars given by me are correct,

Ig?;hereby certify that the

Date............ S A . f%%*“'\%ﬂ&m’fﬁ‘ of applicant................
| (Authorised person in case of a Company)
L Full N@m@ .......................... T

*strikeout
Notes: |
Please see the rule for the pumm@ czmé d@mm@n‘ig E@ be enclosed

() hﬁi case where applmaﬁ on gﬁ; -ﬂdﬁ g,;,y 4 pc’za on ottier tan an
s per rule 2 and
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dircctors or partners or members, as the case may be, and specimen
signatures of authorised person to be attached.

(2) Passport size photographs of the occupier to be attached.

{3) Any change in the above information should be immediately
communicated to the Licence Issuing authority and authority
renewing the licence.

(4) Age to be given in case the applicant is an individual.

(5) (a) Ammonium Nitrate storchouse shall maintain;

()for storage not exceeding 30 MT Safety Dlstance of' 4.5 metres
from store house to the comp@und waH and 45 mmes fmm any -

orotected works:

(i) for storage exceeding 30 MT, Safety Distance of 9 metres from
store house to the compound wall and 90 metres from any
protected works; ,

(b) the storehouse may be adjacen‘t to the @xpioswes/mtmus oxide
manufacturing plants, but shall observe the provisions of clause
4(a) (1) and (ii) of Rule.12

Statutory Waming: Misuse of Ammmﬁaiim Nitrate shall constitute
serious criminal offence under the law.

5 0 2 0 7 2 e 5 £ P R ]

FORM A 4
(See Part-1 of Sched.u]e IT and rules 33, 35 and 37
of Ammomum Nltratc Rules, 2012)
i
Application f@r grant/amendment &f h,cence to tramsport
Ammonivm Nitrate
| P . on behalf of ....... apply forf'grant of a licence/amendment of
licence Nﬁ ......... to transport Ammonipm Nitrate. The particulars are
given below and other documents are enclosed as requn"ed
Replies t be given in this column ‘
. Naiie of the applicant (see note
below)

2. Applicani’s nostal address eereeeennene
Pin Code No. A S
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Telephone No. s
Telex e

3. Particulars of licence granted under
Ammonium Nitrate Rules 2012 held
by the app licaﬁt' from Whel'ﬁ the For possession and sale/use
Ammonium  Nitrate - will  be™
transported licence no -
Situation of premises " o e g

Licensed capacity

Date upto which the licence is valid ...
Particulars of place/s to which the

4, Ammomium Nitrate will be.......... v i——
transported

Viode of transport:

ooooooooooooooooooooooooooooooooooooooooo

6. (a) Has the applicant been convicted
under any offence or ordered to
execute bond under Chapter VIII of
Code  of Criminal  Procedure
1973(2011974) during iast ien yvears?
(b) [t ves please give details

7.¢a) Particulars of other licences
under Explosives Act 1884 if any
held by the applicant during last ten
years
(b} Was any licence cancelled/not
renewed? e

Yes No

.............................

-----------------------------



142 THE GAZETTE OF INDIA : EXTRAORDINARY [PaRT T1-—SE€. 3(1)]

(c) Ifyes give details B it eeertonreteorens

8. Particulars of amendmeiit proposed/ |
Additional information if any

I hereby certify that the above particulars given by mearecect

-----------------------------

‘5 *Notes
| Please see the rule for the putpose anid docurients to be enclosed
(1) In case where application is made by a person other than an
individual, the names and addresses of the occupier as per rule 2 and
- directors or partners or members, as the case may be, and spemmen
signatures of authorised person to be attached.
(2) Passport size photographs of the occupier to be attached. '
(3) Any change in the above information should be immediately -
communicated to the licensing authority and authority renewing the
licence.
(4) Age to be given in case the applicant is an individual.
(5) Copy of license form P1, P2, P3 or P5

‘Statumrv Warning: Misuse of Ammﬁnmm
sermus cnmmal Off@nce under the. an

_.a.....—..__.,_,.._a.,_..'_‘_‘.!.._____....

Form A % « '
(See Part-1 of Schedule IT and rules 33and 35
of Ammonium Nitrate Rules, 2012)

Application for grant of licenee to
(a) Import Ammonium Nitrate; or
(b) Export Ammonium Nitrate

Voo s ma 2 o 00 5 vt o 5 w02 0 £ 2 8 g 93 on behalf of................... apph
grant of licence for the following purpose.
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1. Purpose Import or Exporl N =

---------------------------------------------------------------------------------

2. Name: T rcquzre hcence in the foIlowmg name and postal address:

{ay Name m_ which licence is requlred to be granted (see notes below)
o (b) Status ..... T e e |
o) Age

" State...... Pm c_odae...f ...... Pohce Stati

Railway Sta‘tma or Steamer Ghat..........

Email.......... Fax o

\3(a) ~
~ (1) {for lmpori) Quantlty of Ammomum Nlﬁrate proposed to be

imported ata time ............0 0o ia,
(i) Name and address of the manufacturcr aﬂd or country of importer
ofAmmomum Nitrate to be 1mported 5 e n o i v w3 o o e 0 8 cmi

(iii) Particulars of the storehouse where Ammonium Nitrate will b
stored after import :

(iv) Port or place of import ... ~

(v) Whether import of Ammonium Nitrate is in bulk or bagged form.

L N R R I A N A A A A )

(vi) Particulars of Stevedormg a;;ﬂnt gwmg hls name addlessed and
 licence No . ....... -
:S(b)(fm Export) - 4. iy o iR A
(1) Quantity ‘6f Ammonium  Nitrats  to be  exported

................................

(ii) Name and address of consignee or country of Export

T R e B S st gt Fiibemiefrimp T s

------------------------------

--------------------------------

4. Has the applicant been convicted under any offence or ordered to
execute bond under Chapter VIII of Code of Criminal Procedure,
1973(20f 1974) during the last 10 years. Yes....No......

I ves. please give details. .ooooevviiieiiiiii e
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5. (a Paztlculalb of other licenses under Explosives Acf, 1884, it any

heldby oo the applicant during the last 10
years., N
(b) was any licence cancelled or not renewed? ...... Ve 55 s e No......
(c)Ifyes, givedetails ..........oo i
6. a) Has applicant imported or exported Ammonium Nitrate in: the past

Date........ooooevienn. Signature of applicant..................
(Authorised person in case of a Company)
Full Name ........... ...
DSRUATTIES, s oo 5 085 oo T 85 B 5 m 08 61

Notes:

Please see the rule for the purpose and documents to be enclosed

(1) In case where application is made by a person other than an
individual, the names and addresses of the occupier as per rule 2 and
directors ot partners or members, as the case may be, and specimen
agna‘cures ‘of authorised person to be attached.

(2) Passport size photographs of the occupier to be attached. ,

(3) Any change in the above information should be lmmedlateiy
. communicated to the Lwenc&: Issuing  autherity and authority
renewing the licence.

(4) Age to be given in case the applicant is an individual.

Statutory Warning: Misuse of Ammonium Nitrate shall constitute
serious criminal offence under the law.




(T [—ws 3()] I T ¢ ST : 145

LICENCE FORM P-1 -
(See Sr. No. 1 of Schedule I and rule 35 Photograph

: : . : of the li
of Aminonium Nl_trate Rules, 2(_)12) holdeer ff nee
| occuprer wnth

Lwence to manufacture and possess for sale Ammomum Nltrate or ““S‘Fg”?tufe

convert melt to.. sohd and vu:e versa and possess«_fm sa}e of i)
i f‘Ammomum Nltrate e B ey :

Name ...... e T e i S i R U O O
PostalAddress..............................‘..:..~~..-.« ....... ST Dk, B
Sl S P . | City.iovnin. DIStrlCt ..... 2o A s
SState... oL, . ,;.,..‘..Plncode....“.i ....... - s

__ Pohce - A, o s s s s e Railway Station or Steamer
Ghat.......cc.oonen, | ) - | |
Phone..........oc.iii Email........oooooiiin, Fax.........

2. Status of licence holder: |

3. Llcence is valid for the followmg purpose ........... ....... .

4 LICGHCC is vahd for the followmg quantlty of Ammomum Nltrate
(a) Quantity of ~Ammonium Nltrate at any one time
(b) Quantity of Ammomum Nitrate per vear ..................
5. The Licensed premises shall conform to the following drawmg(s)
Drawing NO. .....covvviiniiiiinini e, dated........ e
6. The Licensed premises are situated at following address:

---------------------------------------------------------------------------------------

2545 Gli2012—19
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..... e Survey NO .....c...cco....... City........... District
........................ State.......coevvevneee..o.. Pin code............ Police
Station.......coovvvnnn.. Railway Station or Steamer
Ghat.................. Phone............ Email............ Fax.........

7. The premises consist of following facilities:
(i) Manufacture/ Conversion facilities
(i) No. ofst()lehouses bl S e s
(i) No. of melt storage tanks _
- *Strike out whichever is not apphcable e, e ek e
8. The licence is gzanted subject to the plowsmn of Exploswes Act 1884
 as amended from time to time and the Ammonium Nitrate Rules S
2012 framed there under and the conditions, additional condltlons and
annexure.
(D)Drawings (showing site, constructional and other details) as stated
mn serial no. 5 above.
(2) Conditions and Additional COHdlthﬂS of this licence signed by
the Chief Controller of Explosives.
9, This licence shall remain valid till 31* day of March..........

- This licence is liable to be suspended or revoked for any violation
of the Explosives Act 1884 or Ammonium Nitrate Rules, 2012 framed
there under or the conditions of this licence, if the authorized premises
are not found conforming to the description shown in the plans and
annexure attached hereto.

Datedthe ..., 20.... Signature

Demgnatmn and seal
|Chief Controller or Controller of
Explosives}
SPACE FOR ENDORSEMENT OF RENEWALS
Statutory Warning: Misuse of Ammoninm Nitrate shall constitute
serieus criminal offence under the law. ......ccoveveeereriivnrcccnes
CONDITIONS
1. The manufacture or conversion of Ammonium Nitrate shall be done
from the plant shown in approved plan attached with licence.
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2. The possessmn or storage of Ammomum Nitrate shall be dene in ‘the
licensed storehouse or melt storage tank shown in the approved plan
attached with the licence.

3. The quantity of Ammonium Nitrate in_the premises or any part
thereof shall not exceed at any one tlme the quantlty for ‘which
licence has been issued. . : NS

4 Spilled. or sweepmgsuof Ammomum N1t1ate the waqte Ammemum

7‘5_;-1-”[he hcence holder” and every person employed in or abeuf the
manufacture, conversmn premises shall take all due pleeautmne for

~ the preventton of acmdents by ﬁre or explosmn in the manufacture
Lconversion premlses and for preventing unauthorlsed person from
having access to the manufacture ,conversion premises or o the
Ammonium Nitrate therein and shall abstam from any act whatsoever
which tends to cause fire or explosion and is not reasonably necessary
for the purposes of work in the manufacturing , conversion premises.

6. No additions and alterations shall be carried out in the licensed
premises without a previous sanction in writing of the Licence Issuing
authority.

7. The licence holder shall appoint a competent person to supervise the
manufacturing, conversion process and the operations shall  be
conducted under the supervision of the competent person.

8. Free access to the licensed premises shall be given at all reasonable

~ times to any inspecting officer and all facilities shall be offered to the
officer for ascertaining that the provisions of the Act and Rules and
~ the safety conditions are duly observed.

9. If the Licence Issuing authority or the inspecting officer informs in
writing, the holder of the licence to execute any repairs or to make

“any additions or alterations to the licensed premises or catty out
recommendations, which are in the opinion of such authority may
pose unacceptable risk and thercfore the same is necessary for the
safety or security of the premises or persons, the holder of the licence
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- shall execute the recommendat1ons and report complrance ‘within the
period specified by such authorrty

10. Accidents by fire or explosion and losses, shortage or theft of
Ammonium Nitrate shall be immediately reported to the nearest
‘police station, the Drstrrct Aut ;l'f‘_'i}jff?,'fty and Chief Controller or
“Controller,

11 Ammonrum Nrtrate shall be stored m attaehed storehouse(s) . duly‘

possessed shall not exceed the hmlt_prescrrbed m the hcence
13 Lreence holder engaged m manufacture or eonvers1on and a

the prescribed forms speelﬁed in Schedule ll Part 3 arrd shall produce
such records on demand to authorrty specrﬁed in Rule 49.

15, The licence holder shall submit monthly returns of Ammomum
‘Nitrate manufactured or converted, received, sold and destroyecl in
the Form prescribed in Form R-9of Part 3 of Schedule II so as to
reach Licensing Authority and District Authority within 10™ day of
‘every succeeding month.

Dated the .............. Bl e « 20.... Signature,
| Designation and seal

[Chief Controller or Con‘troller of
Explosnves] '



3. Licence is valid for the following purpose: Stevedoring, bagging
involving unloading Ammonium Nitrate from ship, transport to his
hcensed storehouse for stormg and bagging.

4. Licence is valid for the stevedoring, bagging of following quantity
of Ammonium Nitrate: B |
(a)Quantity of Ammonium Nitrate at any one time

ooooooooooooooooooooooo

5. The authorised premises shall conform to the following drawing(s):
Drawing No. ......coooviiiiiiinn, dated..............oveeen
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LICENCE FORM P-2
(See Sr. No. 2 of Schedule I and rule 35
of Ammonium Nitrate Rules, 2012) Photograph
of the'licence
o "y . o o B hotd
{Licence to stevedore, bag and store Ammonium Nitrate Oﬁéj,ﬁe‘}'wnh
" Licence No............. b g e o monn s e s P signature
~Annua] FeesRs.....o.oon CPLINUNTu A R |
Postal AdArEsS: . . e
............ City.............District....................5%.......ccooennen.
...... .Pincode.........Police Station..................... Railway Station or
Steamer Ghat.................. Phone..................... E-
mail...................l Fax..ooooiiii i
Z.5tatas of lieence holder: ... oo snsimisonssmgs ame s sas sms soma vs
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6. The licensed premises are.situated at'foll.ow-i,.ng address:

Survey  No....... City ... District.......coooiviiiiiienen
State....oo.oevvinn. Pin code....ooovviiniinnis Police
Station..................... Railway Station veveeenennPort of
1mport...........,.Phone..._....,., ...... Fmall ..... e Fax............

7. The premises consist of following facilities:
(1) Bagging facﬂmes |
- (ii) Storehouse - o o
| 8.,The licenee is granted subject to the provmon of Exploswes Act;;
~ as amended from time to time and the Ammomum Nitrate Rules
2012 framed there under and the conditions, addltlonal conditions and
annexure.
(a) Drawmgs (showing site, constructional and other d.,taﬂs) as
stated in serial no. 5 above. _;
(b) Conditions and Additional Conditions of this licence signed by
the District authority.
9. This licence shall remain valid till 31%" day of March..........

This licence is liable to be suspended or revoked for any violation
of the Explosives Act 1884 or Ammonium Nitrate Rules, 2012 framed
there under or the conditions of this licence, if the authorized premises
are not found conforming to the description shown in the plans and
annexure attached hereto.

THE ¢ . 6550w sen e s e e wies ....20  Signature, Designation
| B ~and seal [District Authority]

SPACE FOR ENDORSEMENT OF RENEWALS

Statutory Warning: Misuse of Ammonium Nitrate shall constitute
serious criminal offence under the law.

-----------------------------------------
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CONDITIONS

(1) The storage and bagging of Ammonium Nitrate shall be done in
Licensed premises shown in approved plan attached with the
licence.

(2) The quantity of Ammomum Nitrate in the premises or any part
thereof shall not exceed at any one tlme the quantity for which
licence has been issued. :

(3) Spllled or sweepings of Ammomum Nltrate the waste Ammomum
“Nitrate collected from sweepmg or spilled shall be destroyed by the
licence holder and account thereof shall be mamtamed indicating the
quantity of the Ammonium Nitrate destroyed.

(4) The licence holder and every person employed in or about the
manufacture, conversion premises shall take all due precautions for
the prevention of accidents by fire or explosion in the
manufacturing, conversion premises and for preventing
unauthorised person from having access to the manufacture,
conversion premises or to the Ammonium Nitrate therein and shall
abstain from any act whatsoever which tends to cause fire or
explosion and is not reasonably necessary for the purposes of work
in the manufacturing conversion premises.

(5) No additions and alterations shall be carried out in the licensed
premises without a previous sanction in writing of the Licensing
Authority. Such additions and alterations so sanctioned shall be
shown in the amended plan attached to the licence.

(6) The licence holder shall appoint a competent person to supervise the
manufacturing, conversion process and the operations shall be
conducted under the supervision of the competent person.

(7) Free access to the licensed premises shall be given at all reasonable
times to any inspecting or sampling officer and all facilities shall be
offered to the officer for ascertaining that the provisions of the Act
and these rules and the safety conditions are duly observed.

(8) If the Licence Issuing authority or the inspecting officer informs in
writing, the holder of the licence to execute any repairs or to make
any additions or alterations to the licensed premises or carry out
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recommendations, which are in the opinion of such authority may
pose unacceptable risk and therefore the same is necessary for the
safety or security of the premises or persons, the holder of the
licence shall execute the recommendations and report compliance
within the period specified by such authority.

(9) Ammonium. Nitrate shall not be sold by the licensee. The bagged
Ammonium Nitrate shall be dcspatched to the 1mp0rter under whose.
hcence the Ammomum Nitrate is imported. o ;

:(IO) Acmdents by fire or exploswn and losses shortage or theft of -

Ammomum Nmate shall be . lmmedlately reported to the nearest';’ y
_police station and the District Authority. s T

(11)Ammonium Nitrate” brought to the llcensed storehouse(s) shall be
bagged in suitable bags as expeditiously as possible and stored, duly
marked as per rules 8 and 9.

(12) No vehicle should move over heap of Ammonium Nitrate.

(13) Weigh bridge shall be provided near stevedore’s store house.

(14) Licence holder shall maintain records in the prescribed forms
specified in Schedule I Part 3 and shall produce such records on
demand to authority specified in Rule 49.

(15) The licence holder shall submit monthly returns of Ammonlum
Nitrate in the Form R-9 of Part 3 of Schedule I 50,88 to reach
Licensing Authority and District Authority within 10" day of every
succeeding month.

(16) The licensee or his authorized agent shall take all due precautlons
~ to prevent spillage, - contamination and. loss on - transit of
~ Ammonium Nitrate while unloading from the ship, transrtmg to the

, thcensed Storehouse, bagglng and dispatching”. :

Signature, Designation and seal of District Authority
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LICENCE FORM P-3
(See Sr. No. 3 of Schedule I and rule 35

~of Ammonium Nitrate Rules, 201 1) | Photograph
of the licence

holderor

=t signature

}. occupier with .

 exceeding. BOMT or S -
(c) Licence to Possess for use of Ammonium Nitrate from a store house attached to
explosives manufacturing/Nitrous. Oxide manufacturing unit; or -
(d) Licence to possess for use Ammonium Nitrate for agricultural purpose from a
storehouse.

1. Licence is hereby granted to:

Name:

PostalAddress ..................... T e
........................... Clty...............Dlstrlct.....................State...
..................... Pmeode.........

Pohee Station........ e 60 8 it ¢ P Railway Station or Steamer
Ghat......cooovvinn, Phone................... R Email............

:2 Status of hcence holder Indrwdual or company R |
3. Lxcence t vahd ”*for " the following purpose

---------------------------------------------

4. (a) Licence 1s valid for ..................... quantity of Ammonium
Nitrate at any one time
(b) Quantity of Ammonium Nitrate to be purchased in a financial

Year .......o..oo..l.
5. The licensed premises shall conform to the following drawing(s):
Drawing No. ...ooviiviiiiiiiiiiiiienn., dated.......0. 0000w comas

2545 Gif2012—20
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6. The - hcensed premises ar;e situat;@d“ at. following address:

s mowb@se ssowuoed st bdd RO AP0 aNE T MOBEE F oo d e aan e kPO KL UNAIR O FEOOUTIFE SN IanntI et

--------------------------------------------------------

o Police
or . Steamer

?h@ iw,mgf‘ is granted gubjes,,t o the pmwsmn of Exploswes Act 1884 |
as amended from time to time and Ammonium Nitrate Rules, 2012
* framed there under and the condltlons addltlonal condltmns and the
| ‘_kfﬁﬁﬁwwg annexure - A e
() Drawings (showing srte constructlonal a,nd other detalls) as
stated in serial no. 5 above. S ~
: (2) Conditions and additional conditions of this llcence SIgned by the
- Licence Issuing authotity. S

| 9. I his licence shall remaln valid tili 31 day of Mér(;h,
This hcc:nce is hable to be suspended or revoked fOI’ any violation of the

Exploswes Act 1884 or Ammomum Nltrate Rules, 2012 framed there
'_;,__‘undcr or the condmons oi thls hcence 1f the author17ed premlses are not 5

TR 30003 w00 ¢ v e w00 220 5 03 w 20.... Signature, Designation and seal
[Licensing Authority]

SPACE FOR ENDORSEMENT OF RENEWALS

Statutory Warning: Misuse of Ammonium Nitrate shall constitute
serious criminal offence under the law.
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CON DITEONS

(1) The Ammonium Nitrate shall be possessed only in the licensed
storehouse or melt stmage tank %hewn m the approved plan at‘i:a,ched
w1th the hcence e - R et |

nce ; hOIdér and aceount thercof sha l be mamtam@d mdmatmg, the

tity of the Ammomum N1trate destroyed

; ll'cence holder zmd every person employed %haH take all due -
;p,,,cautmns for pmventlon Of decidents by fire or explosuon in the
- licensed premises and for “preventing “unauthorized person from
“ ha,vmg access {o licensed premises and shall abstain from any act

from whatsoever which tends to cause. or explosmn and is not
. 'juleasonably necessary for the pur po%e of works 1elated thereto.

(5) No addltlons and aiteranon‘; shall be carrled out in the llcenscd
premises. Wlthout a previous sanction in writing of the Licensing
Authorlty Suc,h additions and alterations so- sanctloned shall be

‘ shown in the amended plan attached to the llcence oe b Il o

| ‘(6) The hcence ho]del shall dppomt a Competent person te superwse the ;

Qndf"‘ctedi znder the supervxsmn of the ompetem, ‘Erson

o (7)‘ ;Free access to the Licensed premlses shall be given at all reasonable
 times to any inspeeting or sampling officer and all facilities shall
be offered to the officer for ascertaining that the provisions of the
“Act and these rules and the safety conditions are duly observed.

(8) If the Licence Issuing authority or ‘the inspecting officer mforms in
writing, the holder of the licence to execute any repairs or to make
any additions or alterations te the licensed premises or carry out
recommendatlons which are in the opinion of such authorlty may
pose nnacceptable risk and therefore the same is necessary for the
safety or security of the premises or persons, the holder of the

, conversion plocess and the | operatlons sha]l be-___‘ :
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. Ticence shall execute the recommendatlons and report comphanee
within the period spec;ﬁed by such authority.

(9) Accidents by fire or explosion and losses, shortage or theft of
Ammonium- Nitrate shall be immediately reported to the nearest
pohce station and the District Authorrty s, ~

10). Lreence holder shall marntam records in the prescrlbed forms‘
ed 1le Prt 3 to~ fensure *‘accountabrhty, ;

( 11) The lzcence holder sﬁall submrt monthly returns of AN reeewed
~ sold /used and destroyed in the form prescrrbed in Form R-9 of
Part 3 of Schedule Il so as to reach Licensing: Authorrty and
District Authorrty within 10" day of every. Succeedmg month

Slgnattrre, lesngnatron and seal of

Ln‘censmg Authonty
 LICENCE FORM P4
{See Sr. No. 4 of Schedule I and rule 35

| of Ammonium Nitrate Rules, 2012) | Photograph
Licence to transport Ammeonium Nitrate ﬁffge licence

. ..} -helder or

. L ‘ . | -occupier with
Licence No. r . - | signature
Fee Rs....ﬁ- ...... (P“er.year) ] e
1) chence is hereby granted to..:.'.......'...‘.i.:t?o |

transport Ammomum Nitrate
2) From'the premises licensed in form ........... -

bearing licence NO

2] S to places specified below. Places of

destination-

S1.No. Place District State

Subject to the provisions of the Explosives Act, 1884 and the
Ammonium Nitrate Rules 2012 framed there under and to the
conditions of this licence.



:
E
|
i

N

kunder or the COHdithHS of th1s*~:~licence %
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3) Postal address of llcensee o s pm 58 e e ed

4) The licence shall remain in force till 31st day of March, 20.......

This Izcence is liable to be suspended or revoked for any v1olat10n of the
Exploswes Act 1884 or Ammonium Nltrate Rules 2012 framed there

ik The 20 _Slgnature Desxgnaﬂon and seal of -

Llcensmg Authm 1ty

SPACE F()R ENDORSING RENEWALS

Statutory Warning: Mlsuse of Ammonium Nitrate shall eonstltute
sermus erlmmai offence under the law.

i e e e e e Pt o e et i e

CONDITONS

(1) This licence becomes void on the expiration of the terms mentioned
therein or if a consignment breaks before reaching the place of
~ destination or if the Ammonium Nitrate is taken from or to any
‘place other than the places mentloned in the llcence ;i

(2) The licensee shall transport only Ammonium Nitrate as he is
authorlsed to possess under the Act and the Ammonium Nitrate
* Rules 2012 framed there under.

(3) The quantity of Ammonium Nitrate despatehed to any consignee
shall not exceed the quantity which such consignee is entitled to
possess under a licence granted under these rules. |

(4) Fach consignment of Ammonium Nitrate shall be covered by a pass
in Form R-11(B) and that (when the Ammonium Nitrate is
transported by rail) such pass shall be attached to the way bill or the
invoices as the case may be.

(5) A copy of cach pass issued for each consignment shall be sent to—
(1) Licensing authority;

(ii) Controller of Explosives in whose jurisdiction the premises from
which the consignment is sent, is situated; and
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(iii) The Controller of Exploqrves in whose jurrsdrctlon the premlses
- to which the Ammonium Nitrate are sent is situated.

(6) Any loss, shortage or thett of Ammomum Nitrate in transrt shall be
‘reported. wrthout delay to the licensing authority .and to the police
~station and to rhe Corrtroller 0 ’Explcsrvesf in whosc“ Jurrsdrcuon the Lo
loss, shortage or theft is discovered. s B¢ L

;(’7) The Ammonium Nitrate shaH be packed; _and marked; in accordance ; S
Rl ""th ruleS‘S arld 9"0fthe"A I te Rules 201

?j_fi:“:,Addluonal COH ,, 1t10ns- 4
",'(1)Thls hcence is not transferable - P
(2) This licence or its authenticated copy shall at all trmes be kept in the =
transportmg vehicle aud produced on demand by an mspectmg “
officer. . ; : : : )
(3) Ammomum Nrtrate shall not be transported w1th any otherj |
explosrves mﬂammable substances, oil, carbonaceous matteretc.
(4) The driver or operator of vehrcle carrying or containing an
- Ammonium Nifrate shall not stop unnecessarily or for a longer
period than is reasonably requlred and Shall avoid stops or places
- where pubhc safety is in danger:

‘Provrded that where vehrcle . transportmg or c’o‘u‘taining
Ammomum ‘Nitrate 'is parked over mght due to breakdowu of

. ‘vehrcle or melt tankcr or any reasons; beyond the control or thev ;

,’_drrver the premrses,\m whrch‘th“’ N T

"(a) shal not be used for any purposer that might give rise to the =~
presence therein of an open flame, matchcs or any Substance or
article lrkely to cause explosmn or ﬁre

(b) shall be away from any habitation of any go down contammg
articles of a flammable nature or other hazardous goods:

Provided further that the nearest police station shall be informed
about the location and temporary parking of the vehicle |
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(5) Vehicle while transportmg Ammomum Nrtrate shall be adequately
secured at the expense of the licence holder. If the consignment of
Ammonium Nitrate is likely to pass through sensitive areas

- notified by the Mmlstry of Home Affairs, it should be escorted by

- armed police escort or guard provrded by the Dlstrlct Pohce 0

B Admlmstratlon

- shall verify tk
_ and Vertﬁ concentration fa _orof Ammonium Nitr ate.

. (7) Transport of Ammomum Nitrate in sensitive area notlﬁed by
Mrnrstry of Home Affaus shall not be allowed durmg the perlod of
Sunset to Sunrlse | i

(8) No Smokmg and no ﬁre or artrﬁual hght or any arttcle capable of L
causmg, ﬁre shall be allowed on the vehrcle carrymg Ammonruml
. - Nitrate or Ammonlum Nltrate melt R T e T
 (9) The vehrele shall not be used for carrying passenger L
( lO) The Vehlcle whlle Ammomum Nitrate are belng loaded or
| unloaded or transported shall “always be under the charge of
| competent person who shall be. experienced - in ‘handling  of
Ammonium Nitrate and fully conversant there under. Where the
: ;vehlcle not drrven by the licence holder, a document- srgned by the

at the seal on: manhole and dtscharge laucet is mtact'-kgis;

i licence holder 1 nammg persons authorised to drive and accompany i il

the vehlcle shall be carried ] in the Vehtcle arld produced on demandl k
“toan mspectmg ofﬁcer S . s o

e ‘(l]) The Ammomum Nitrate shall he loaded into the vehrcle only at the'

licensed premises of consignor and unloaded from vehicle at the
licensed premises of the consignee.

(12) The licence holder shall maintain account of Ammonium Nitrate
transported in Form R-6 and present the same on demand by an
inspecting officer. «

(13) Free access shall be given at all reasonable times to any inspecting
or sampling officer and every facility shall be afforded to the
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officer for ascertammg that the provisions of the Act or these rules K
- and these conditions are duly observed. 5, i o4, ¥
(14) Accidents by fire or explosmn and losses, shortage or theft of
Ammomum Nitrate shall be lmmedtately reported to the nearest
» pehce station and the Dlstnet authortty st =

| LECENCE FORM P-S  ,
(See St. No S.of Schedule I and rule 35 ¢
~of Ammomum Nltrate Ru}es. 20 12)
“(a) Llcence to Import Ammonium Nltrate or

3 (b) Lieence to Export Ammonium Nitrate | .Photograph
& R A SN . - | ofthelicence
R I C T E R R L holderor
L1cence NO ...... 3 5,5 s 0 2 men ¥ i o e 2 B occupier with
Fees Rs ..... e ivr e reenen] . « - signature

1 Llcence 18 hereby granted. to
Name | i |

2. Status of Licence Holder & ..o iie s

3. Licence is valid for the following kinds and quantity of Ammonium
Nitrate:



';CONDITmNs

'2) The markmg on each Ammo 1um Nltraté bag shall be in accordan“
- with rule 8 and 9 of Ammon'un N1trate Rules 201 | e
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z‘i‘f;-shall take dehvery of the bagged AN from”
atoreheuse and shall dehver at the hcensed

the stevedo 2’5 hcenaﬂ

storeheuse of the Seller, Hs
4) Oniy;{ Ammomum Nm dt@ hcenced under thlS hcence shall be

' -"7) fhe”ﬁl ence | 'S
. force a,t»«the p{)rt of 1mport mentwned m thz:, heence |
| ,8) ‘The owner and master of the ship or boat in which Ammomum "
_ Nitrate are _jlmported/exported c)n‘_t : strength of this llcence shall, Aif
- and when required by an'""fnSpeetmg""authertty or the custom 5 0
authorlty havi ng. Junsdlcuon over the pldre of 1mp0rtat1on allow
" such mspeetor orofficer to. teke for exammetlon samples of any
Ammomum Nitrate so lmported I e = A ‘
9) IF1 ee access shall be given at all reasonable tlmes to any mspectmg or
samplmg ofﬁeer and every faelhty shall be afforded to the officer for
aseertammg that the provisions of the Act or these rules and these
~conditions are duly observed. ‘ : L
- 10) Accidents by fire or explomm and Josses, . hortage or theft of
Am'momum Nltrate shall be nnmedIately reported Lo the nearest |

"‘;H)The quantlty of ammomum N;trate exported. or 1mp0rted or
‘possessed shall not exceed the limit bpemﬁed in the licence.

12) Lieeme holder" shall maintain records and submit returns in the
plescrlbed forms specified in Part 3 of Schedule II and shall
produce such records demand to authority specified in rule 49

Signature, Designation and seal of
Chief Controller of Explosives
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SCHEDULEII

3 1 e s ko B e 2 o ks e i 2

 DearSir,

;& mformatlon b | it by g
‘f-‘.‘:.*Durmg the last five years~-

(i) L was or. we were—
~- ;(a) ;;not,cfo“* \

4 _t_l’_of Crlmmal Procedure 1973(2 of : '97'4_1_‘_ ;jbond?'ifm keepmgf‘*f;; e
- peace or for good behaviour. R
(c)  Not issued any dlrectlon from: the Court n connectxon W1th the -
above said licence or certificate. (Give details if answer in
affirmative) | | oy ey
(ii) Licence - or - certlﬁcate [ TR O 1 |
Form................. .granted under the Act and these rules to me or -
us were cancelled or not renewed by the Licence Issuing
authority.










e ff"fDate

Co1e6 -

FHE GALEETL OF INDEA LXTRAORDINARY

e Sec 30

 FORM R-

35

( See rule 18 of the Ammomum Nltrate Rules 2012)

ma ufacturer of i
:Ammomum

| Nt .

. Q‘uahﬁties of Am‘méniﬁﬁiiﬁi&ate on thé"-sh'ip;

Name aﬁd
| address of
~"5cpn31g;10r

Or
of

Place
port i
despatch

S.aﬁll%ng,

Name of Shlp
and - date. of

leely date
of amva]

Pla§é
or p'ort

of Jatch

| manufacture

| Date :
Place:

Signature of Importer
(Authorised person in case of a Company)

oooooooooooooooooo

------------------

ooooooooooooooooooooooooooooooooooooooo

-------------------------

------------------------------------
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o llcence

R _;_Partlculars of despatch from place GF port Of 1mport

Ot number
and. -

Fera - and Llcence
e ) address

tity. ; Ammomum g
N1trate despatched e

| Name and
address of

consignor

Quantity of
Ammoni'um
Nitrate

Place or
port from
Which

Name

of
ship

Date 'of
arrival
and place




nd fg\, ;_d’d‘res‘s of|
, _"the mporter glvmg his
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No. of the
bags in
which
Ammonium
been
repacked

) of
of

Total
quantity
of
Ammoniu
m Nitrate
repacked
in bags

Quantity of
Ammonium
Nitrate
‘unloaded
ship either in
‘bulk or large

Date
dispatch
packed
Ammonium
Wigsate ~ —to -
importer

No. of bags
or quantity
of
Ammonium
dispatched
to  the

size bags or

importer

container

=

Name and
address of the
Transporter and
his Licence No.

Registration
No. of the
vehicle through
which
Ammonium
Nitrate
dispatched

10

Quantity of
Ammonium
Nitrate
Spilled,
collected
and sent for
reprocessing
to converter

Pass
No.

Signature
of
License
holder/
person
incharge

11

12

13

2545 GI/2012—22

Signature of Licence Holder or person Incharge

uuuuuuuuuuuuuuuu

...............
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FORM R-6
(See rule 14 of Ammonium Nitrate Rules, 2012)

Horm of records to be maintained by a Transport Licence Holder
Records of Ammonium Nitrate or Melt
transported by vehicie

Note - This record should be kept up to date.

Licence number....................... in Form .................. of
Ammontum Nitrate Rules, 2012
Date | Name, address | Place | Quantity vehicle | Name
and  Licence | of transported Registrat | Address
number of the | loading ion No. |and
consignor Licence
No. of the
7 Driver
Ammoniu | Ammo
m Nitrate | nium
in bags Nitrate
Melt
2 3 4 5 6
| i
Pass No. |Name, Place  of | Date of | Remarks | Signature of
address and | unloading | unloading of | License
licence Ammonium holder/
number  of Nitrate or person
‘the Melt incharge
consignee -
8 9 10 11 12
|

Signature of Licence Holder or person Incharge




2
i
¥
§
|

H
i
!L;

[ =0T —w78 3(i)]
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FORM R-7

(See rule 14 of Ammonium Nitrate Rules, 2012)

Form of account to be maintained by a licence holder
Accounts of sale of Ammonium Nitrate

Note - This record should be kept up to date. Entries should be made
daily and as and when Ammonium Nitrate is sold.

Licence number....................... in Form .................. of
Ammemum Nitrate Rules, 2012
'Date Opening | Quantit | Batch | Name, Mode of | Pass
Balance |y of | Numbe | address Transport, | number
(in kgs) |[Ammon |r - and Licence | vehicle No.
m Number and
Nitrate from whom | Transporter
received Ammonium |s  Licence
(in kgs) Nitrate  is | No.
| - - recetved
1 2 3 4 5 6 7
L | I . _
Quantity  of | Batch | Name, address Mode of | Pass
Ammonium Numbe | and Licence | Transport, number
NitrateSold X Number to whom | vehicle No. and
(in kgs) Ammonium Transporters
L Nitrate is sold Licence No. ]
59 10 [ - 129
Closing balance

(in kgs)

‘ Remarks i
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13 14

Signature of Licence Holder or person Incharge

TN D I O et 2 e B8 NS P e O ) 7 e e

| FORM R-8
| (See rule 14 of Ammonium Nitrate Rules, 2012)
Form of account to be maintained by a licence holder

Accounts of use of Ammonium Nitrate
Note - This record should be kept up to date. The entries should be made
daily and as soon as Ammonium Nitrate are issued for use or
unused Ammonium Nitrate are returned.
Licence number....................... in Form ............. e of
Ammonium Nitrate Rules, 2012

'Date | Opening Quantity of | Batch No. | Name,
Balance Ammoniu |and Date | Address
(in Kgs) m Nitrate and Licence
received No. from
(in Kgs) whom,
Ammonium
Nitrate  is
reccived
| 2 3 4 5
Pass No. Quantity Place of use
used (in kgs)
6 7 8
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Signature of Licence Holder or person Incharge

FORM R-9
(See rule 14 of Ammonium Nitrate Rules, 2012)

Meonthly Returns of Ammonium Nitrate
Statement of Ammonium Nitrate Received, used, sold, destroyed and

stolen during the month of..................... in respect of store house of
................................. ...situated

Al ., DiStTICE L e
State.............

Licence number ....................... inForm ............... of Ammonium
Nitrate Rules, 2012

1. Opening balance on the N day of the month:
2. Account of Ammonium Nitrate:

Particulars of Ammonium Nitrate received

| Date Quantity Name, address and|Pass No.
(in kgs) licence  number of
suppliers from whom
Ammonium Nitrate was
received

2 3 4

|

2.

3. Total quantity of Ammonium Nitrate used or sold during the month

Date Quantity Name,  address | Pass No. | Quantity
1 Sold and license used
(in kgs) number to whom (inKgs)

2545 GI2012—-23
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Ammonium
I Nitrate was sold
B 2 3 4 5
I
2
4. Particulars of Ammonium Nifrate  destroyed during the month
Date Quantity Reasons for
(inkgs) destruction
1 2 4
iy
2. |
5. Particulars of Ammonium Nitrate stolen or short received.
Date (Quantity
(inkgs )-
1 T2
l.
| 2.
3.
4
Quantity Whether theft or loss|Remarks
(in kgs) reported to police and
District Authority if so,
B give reference
3 4 - 5
1.
2.
3. B
4
Signature of Licence Holder or Person in Charge
Place..............
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FORM R-10
(See rule 26(2) (a) of Ammonium Nitrate Rules, 2012)
Form of indent for Ammonium Nitrate

.....................
.....................

.....................

Dear Sir,

Kindly supply the foi.lowing quantities of Ammonium Nitrate to me or
us:-

Quantity (in kgs) :
I or We hold a licence number. ..., in

Form.........oooovenel. of Ammonium Nitrate Rules, 2012 for possession
for sale or use of following quantities of Ammonium Nitrate

Quantity (in kgs) :

The above | mentioned licence is valid
Tl 5 1 7195 5 5 03 s e s 23 05 02

[ or We solemnly declare that

(a) the receipt of Ammonium Nitrate indented will not result in the
licensed quantity being exceeded; and
(b) no identical indent has been placed with any other supplier
*The Ammonium Nitrate may please be handed over to my or our-
authorized representative whose signatures are attested below:



176 THE GAZETTE OF INDIA : EXTRAORDINARY [Part H—Skc. 3(D)]

Attested

Signature of Licence holder.
Signature of Licence holder
(Consignee)

(*Strike out whichever is not applicable.)

FORM R-11(a)
(Sce rule 20(3) of Ammonium Nitrate Rules, 2012)

Form of intimation to be given by the consignor to the District
Superintendent of Police before dispatch of consignment of
Ammonium Nitrate.

Quantity of Ammonium Nitrate proposed to be despatched
Number of packages orbags ..............
The Ammonium Nitrate proposed to be transported by vehicle
Resistrafion TG s :mesoms: o oms o s o s 00 2 v f
Name and address of consignee
. Number and va'trhtv of Con51gnee s licence to store
Ammonium Nitrate ........... U ———
6. Consignee’s indent number = and date
7. Name and address of the authorised person who will receive the
CORSIEMMBNL cow i mes 050 0030 s 535 5 505 5 00058
8. Date of despatch of consignment.......................... ST

Signature of the cons1gn0r
[.icence number .... .
Licence Form ..

Place :

Date -
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FORM R-11(b)
(See rule 21(4) of Ammonium Nitrate Rules, 2012)

Pass issued by the consignor for transport of consignment of
Ammonium Nitrate

2. This Pass COVEIS. ...cc.evvirerieiriniiiiieeiiiiainenns bags containing
followingquantity of Ammonium Nitrate,
or Ammonium Nitrate Melt

(a) No. of bags

(b) Quantity

(c) Batch No. and date

(d) Name of manufacturer, converter

(e) Stevedore’s license No. under Ammonium Nitrate rules 2012

While in transit from

3. The Ammomum Nitrate
is being transported by vehicle bearing Registration No........ ...
4. Name and address of consignee .............coocoeviiiiiviiniinnnn,

5. Number and Form of Consignec’s licence .................c.e.e.

6. Consignee’s order number and date and quantity of Ammonium
Nitrate ordered .................coiiiin..

7. Consignee’s letter number and date intimating ........................
rcadiness to receive Ammonium Nitrate

oo

. Date of despatch of consignment ............. ... .. e T
9. Approximate date on which consignment ........................
should reach the destination.

Place : Name and Signature of the consignor
Date . [.icence Number
Licence Form ...
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CERTIFICATES
Form C -1
(See rule 18(5)of the Ammonium Nitrate Rules, 2012)

Declaration to be made by the master of a ship carrying Ammonium
Nitrate before entering a port or by the ship's agent.

1. Name of ship.........ooooiiiiiiiii

2. Date of Arrival at........................ BORL..... . cnns 1508 1255905 50153 5 2 51005 s
Description | Date of | Total quantity Quantity to be | Remarks
of manufacture, | carried landed at port
Ammonium |batch number | Kilogramme | Kilogramme
Nitrate and other | or Bags or Bags

distinguishing

marks on

Bags
Place i....coueeennnen.
Date:............... Signature of Master or Agent of Ship
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C-2
Format of No Objection Certificate
(See rule 33 of the Ammonium Nitrate Rules, 2012)

179

No Objection Certificate under the
Ammonium Nitrate Rules, 2012

. Date..... musaiss

With reference to the application No. ................. .. Dated
«o......submitted by............. and in pursuance of rule 33 of the
Ammonium Nitrate Rules 2012 ......... there is no objection for
granting licence under the Ammonium Nitrate Rules ....... to Shri or
Mrs. of address...............ovin for the
following purpose, kinds and quantities of Ammonium Nitrate in the
premises at Survey No. or Gat No. or Khasra No.................... )
Village  ............ Taluka........oovvviiiiinnn, District
........................ State.................eevvvnnnn.....38 shown in the site

plan duly endorsed and enclosed herewith.

L P UIEPIOISE 2 £ 005 00t e e scoen it o w0 e o st o e o m i acosn o0 3 e £ 0Bl
2. Quantities of Ammonium Nitrate :

(a)yatany one time & ... iiii i
(Byinone month & .. ..o i

Signature of the
No Objection certificate issuing
authority with his office seal
(District Magistrate or Director
General of Mines)

[F. No. 17(12)2007-Expl.}
D. V. PRASAD, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controiler of Publications, Delhi-110054,
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C-2
Format of No Objection Certificate
(See rule 33 of the Ammonium Nitrate Rules, 2012)

No Objection Certificate under the
Ammonium Nitrate Rules, 2012

With reference to the application No. ................... Dated
........ submitted by.............and in pursuance of rule 33 of the
Ammonium Nitrate Rules 2012 ......... there is no objection for
granting licence under the Ammonium Nitrate Rules ....... to Shrl or
Mrs. of address.....................

premises at Survey No. or Gat No. or Khasra No...........
Village — ............ Taluka...............oooieienl.

plan duly endorsed and enclosed herewﬁh

L PUIPOSE & ot e
2. Quantities of Ammonium Nitrate :

(A)atany ONE tIME & .. ...iirtiit it e
(byinonemonth : ...

Signature of the
No Objection certificate issuing
authority with his office seal
(Distiict Magistrate or Director
General of Mines)

(F. No. 17(12)2007-Expl.]
D. V. PRASAD, Jt. Secy.

Printed by the Manager, Government of [ndia Press, Ring Road Ma}apun New Delhi- llO( b4
and Published by the Controiler of Publications, Delhi-110054,



